23
IESEE!:TIQH REPORT

(Hon’ble National Green Tribunal (NGT) Order dated 12.0 1.2024 in O.A. No. 670/2023)

Magisirate (SDM) East, Sh, Nitish Singla (nominated by the Deputy Commj
Chandigarh), Sh, Sushi] Dogra, Scientist-B and Ms. Ramanpreet Kaur,
Assistant from Chandigarh Pollution Control Commitiee (CPCC), U.T. Chand;

The joint inspection was done by the above mentioned officials on 06,02.2024 in the
presence of Sh. Paramjeet Singh, Manager of the CBWTF and other staff members,

However, the complainant, Sh. Laljt Gupta, was not present during the inspection and he
informed his unavailability via e-mail on 05.02.2024,

The findings of the inspection are enclosed herewith as Annexure A

Signature Signature Signature

Ramanpreet Kaur Sushil Dbgra Nitish Singla

Ir. Scientific Assu, Scientist: B Sub-Divisional Magistrate
CPCC cPcC (SDM)

Chandigarh Administration
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INSPECTION REPORT OF CBWTF

Name of Facility: M/s Alliance Envirocare Company Pvt, Ltd.

Status for February, 2024
PART-A: Operational Compliance Verification of CBWTF

S. Operational Shh:r B .
No. Activity Requirement Til:l;{ or| Remarks/ Action Taken
BMW Collection
i Waste generated is collected J BMW is Being lifted on daily
I and disposed within 48 hours. basis in U|T. of Chandigarh
b Separate compartments for J
s color coded wastes
Waste collectors are required
to wear adequate PPEs —
including three layer masks,
2 Use of PPEs | splash proof aprons/gowns, v
gloves, gum boots and safety
goggles.  Does  workers
wearing adequate PPEs
Transportation
Weather dedicated Vehicle These s there is
a. used for collection of NA*  |ICOVID-19 waste generati
COVID |9waste? lin Chandigarh :1
16 vehicles are regi
3 b. Registration of vehicles with v t'ith CPCB (authorisation o
SPCBs hicles fre annexed
Annexure f)
Use of te dedicated . Earlier, dpdicated vehicl
= vehicle for COVIDI9 waste | A" [Were used to  tran
COVID-19| waste
Tracking of BMW
Installation of GPS based J All the vehjcles are equipped
= devices in vehicles with GPS tfacking devices
GPS based tracking access to
4 SPCBs/PCCs to  monitor
; b. - v
location
or route of vehicles
Use of COVIDI9 Tracking
e App at NA*
collection point
Handling at
CBWTFs
5. Separate spaces provided for
a. reception of color coded ¥
wastes
/\—7--;*:* (—;BQ »

L] Pa
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Space adequate for reception|
of v

| waste

| Space adequate for storage of J Adequalk space is provided
treated waste at the upper level of the unit

Compliance to emission
Standards - sample collected

Partial

by

SPCB or its agency

Compliance to emission :

Standards - as per NABL/ v JArea, Phase-8B. Mohali

EPA
accredited laboratory

Compliance to Temperature N
Sandands Annexure

Compliance o

disinfection  standards y Validation test dated
(Autoclave / 27.01.2024 (Annexure IV)
Microwave)
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Part B: Assessment of Adequacy of Infrastructure
Name of Facility: M/s Alliance Envirocare Company Pyt. Ltd.

Status for February, 2024
Status -
S.No.| Infrastructure Requirement Tick Vor Rmam cliay
X
Vehicles
16 Vehicles which are
authorised| by  CPCO
Whether the unit has adequate including | 3 battery
& fleet to lift BMW daily v bperated vehic
| frombedded HCFs (authorisatjon of vehicle
are alt An
)
Dedicated Vehicle provided|
b. for NA*
COVIDI19 waste
Area available for
CBWTF
2 operations
Area of operations is more (Allotment of  Site,
a. than v roperty | details are
0.5 acres? annexed at Annexure V)
Upgradation
of
Combustion
3 Chamber
Secondary Combustion Confirmatiof letter by t
N Chamber upgraded to 2 J pplier Alfa
sec F’hnitad has |been provided
Retention Time? Annexure
APCDs
upgradation
Whether APCDs upgraded to
4 a. meet revised standards forl
’ PM?
Control systems for Dioxing Report dated 07.04.202
b. and vV ffrom  VIMTA  Lah
Furans Installed? enclosed at Anmexure Vif
Waste Reception 5
Separate spaces provided for
a. receipt of on  untreated y
6. colourcoded BMW
Containers used to receive
b. BMW prior to chagrining v
intoincinerator

T QKQ‘T

P wug



27

Facilities for
treated
Waste
Handling
Covered sheds provided for
(i) all treatment/disposal
§ equipment, (i) handling

treated/un-treated  wastes,
(iii)
Ash storage, ete,

4]
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Part C: Verification of the data submitted by CBWTF
Name of Facility: M/s Alliance Envirocare Company Pvt. Led.
Status for February, 2024

Status -
S.No Records Requirement Tick Vor| Remarks/ Action Taken
X
Daily COVID19
1 data
upload
Usage of COVIDI9BWM
Tracking App to report
COVID19 waste collection NA*
and
disposal
9 Barcode based
Tracking data
Implemented Barcode
Labelling and  tracking
System as per BMWM J CODELAND software is
Rules, 2016 - Provided being used
Login and data access
o SPOCBs/PCCs
3 Ln,.gbook on
mainienance
Logbook maintained and
shown to SPCBs/PCCs, as y Annexure WIIT
whenasked for.
4 Web-site
information
Displays details of nformation| is uploaded on
authorization, treatment, v wi:Iiamemvime com
annual report etc. on web- .-lnn:;:m IX ‘
sitie
5 Annual Report
Submission
Whether submitted for J Annual  Reéport  enclosed
previous year? Annexure X
p Reporting lncfdcntxl ! gﬁrﬁm' o such | incident
bt m:d?nts _ during l"’s{
| handling. spillages, P

X

Sulg

5|1
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Part D — General Information
e ::mmwg sl o km Alliance Envirocare Company Pvt. Ltd, P'Int[
= details " [No. 182/9, Industrial Area, P I, Chandigarh
Month  /  year
of . .
<. establis} 4 el e Establishment Month/Year :Jandary 2019
Consents status
. . [M/s Alliance Envirocare Company Pvt. Ltd., Plo
[ 3. | CBWTF operated by "_[No. 1829, Industrial Area, Phasesl, Chandigarh '1
Contact Person:  Sh. Paramjit Singh
; E-Mail: alliance envi 00.com
4. | Contact Details Telephone: 01725017402
Mobile phone: 92165-94568
Consent is valid upto 30.11.2023 and issued
Consent under Water
5. | (Prevention and Control Chandigarh PCC vide letter dated 1.01.2019
of Pollution) Act, 1974 (applied for renewal of Consent to )
Annexure XT
Consent  under  Air Consent is valid upto 30.11.2023 and issued by
6 (Prevention and Control Chandigarh PCC vide letter dated .01.2019
it of (applied for renewal of Consent to )
Pollution) Act, 1981 Annexure X1 s
; EC issued by SEIAA, Chandi vide letter
7. fEﬂé’;m“"“’""’l Slewnd | 06122017 v heuter o 0
Annexure XII
Authorisation 15 valid upto
30.11.2023 and issued by Chandigarh PCC vide
8. | Authorization Status letter dated 31.01.2019
(applied for renewal of Consent to Authorisation)
Annexure X1
Area or plot size o i
9, CBW‘F{inI}Sm 1) : 2080 Sq. yard (18720 sq. f.)
Name off
10. | Districts/Cities/ : [One i.e. U.T. of Chandigarh
places being covered
11. | Cost charged to the . 1030 per Clinic and Rs, 16.12 per bed per day
" | healthcare facilities ed HCFs)
Separate  space
12. for treatment YES
equipment room
Separate  space fon
13, | treated YES
and untreated waste ]

4P

Q L 6| Fagi
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Part-E: rational Informatio
S.No. Detail _i'l.rh:ull.lT
n s
. | Total number of [ : | Total no. of HCFs 195
healthcare facilities and Bedded HCFs 145
beds covered (as on date Non-bedded HCFs : 90
of visit) No. of Beds : 4918
No. of beds upto 75 KM radius : 4938
No. of beds more than 75 KM radi if any: NA
2. | Total Bio-medical Waste | - Incineration  : 4800 (in kg/day)
Treatment Capacity of Autoclave  : 5000 (in kg/day)
CBWTF (in kg / day) Any other treatment and disposal:
otal: 9800 Kgs/Day
[ETP Capacity: TKLD
3. | Daily operation Collection : 9 AM 10 7 PM.
schedule(timings) Treatment through incinerator (in ): 20
Treatment through autoclave (in hry): 9
4. | Average quantity of Non-COVID waste COVID) waste
bio- medical waste
Collected
As  per records (if
required, one moth data
may be checked)
Yellow 3900 Kg /day NIL
Red 1890 Kg/day NIL
white 25 Kg/day NIL
Blue | 400 Kg/day NIL |
5. | Average quantity of bio- Non-COVID waste COVID waste
medical waste treated
As per records (if
required,one moth data
may be
checked)
Yellow 3900 Kg /day NIL
Red 1890 Kg/day NIL
white 75 Kg/day NIL
Blue 400 Kg/day NIL
6. | Information related Temperature in Primary Chamber : | 800°C
to Temperature in Secondary Chambert 1050 °C
Incinerator Upgraded to 2 second residence time} YES

OCEMS installed : YES
YES
bechecked through OCEMS server fi

C02(%),02(%), HCL, NOx, PM
Temperature in combustion chambers:

ary Chamber), 1054 C (Seco
hamber)Combustion Efficiency of i

OCEMS connected with CPCB/SPCRB Server ;

Also, daily record of operational parameters may

r: CO(%),

830°C
ry
inerator: 99%,

.-
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7. | Type of APCDs attached @ Flue gas cooling system
withincinerator 0 dry chemical injection (for activiated carbon / lime /
other chemicals) prior to bag filer;
o carbon slurry scrubber:
0 bag filers;
0O waste heat recovery system:;
o ceramic scrubbers:
o cooling tower;
8. | Information related to Operational parameters for Autoclhve or Microwave:
red
category waste
Temperature: 121 °C
:15 Pa
Time: 60 Min
9. | Information related Sharp Pit provided  : NO
whitecategory Waste Is it as per CPCB guideline : NA
Records maintained  : NA
Total quantity of waste sharps stordd (in
Kg): 25 Kg (incinerated)
Total quantity of waste sharps trelated and disposed
(in Kg): 25 Kg (incinerated)
10. | Informationrelated Mode of treatment : 0 Autoclaving
blue After Sterilization, facility for rinsjng and washing
category Waste of glasscontainers: NO
Detergent waste: NO
Residual chemicals collected : NA
11. | Wastewater ETP capacity : 7KLD
management Quantum of wastewater treated : 2
KLDFinal mode of disposal of
treated waler:
Waste water is being discharged in the terminal
sewarage system of Municipal Corppration
Chandigarh
12. | Frequency of incinerator | : | QUATERLY
/ autoclave / microwave /
hydroclave / ETP Copies of the analysis reports of treated effluent,
discharge effluent testing incinerated ash, stack monitoring: Chpies enclosed
and name of the
laboratory (specify
approved or not).
13. | Monitoring Results :
14. | Incinerator stacks Date of monitoring: 29,12 2023
emission (parameters All values are in mg/Nm’, except CH (Annexure
stipulated in the Rules, PM | Total [ HCI| NOx | Hgand | C.E)
temperatur eter Dioxi its
e attainment in the n& compo
chambers, residence time farans unds
in the secondary chamber Value 41 0581 72 213 |[BDL Ye
ele.) =0 r
m
15, | Incineration Is it hazardous waste as per HWM Rujles: YES,
as Category 37.2 as per HOWM Rules, 2016

=

e
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hcharacteristics
16. | ETP | All values are in mg/I except pH (XV)
inlet/outle
o - [ Parameter | pH | TS§ | COD ’mn 0&G
ETP Outlet(7.43 PBs 130
Analysis
Result

17.

No., of Vehicles used for
collection of waste from

collection: 13

Number of vehicles used for non-COVID waste

member HCFs Number of vehicles used for COVITD-19 waste
collection: NIL,
18. | Whether Bar code system YES
is
adopted or not?
- 19 was la rmatio
Member HCFs for : | NIL: Isolation Centers
COVID-19 generation NIL : HCFs
NIL: quarantine camps/homes
NIL: sample collection center
NIL: laboratories
Quantity of COVID Collection: NIL per day
wastecollection per Disposal : NIL per day
day and COVID waste
treatment per day.
Whether COVID NA
waste collected is
treated onsame day?
4. Whether COVID and NA
non-COVID waste has
been stored separately?
Member HCFs registered ..... Isolation Centers
inCOVIDI9BWM App. | | ... HCFs
«wequarantine camps/homes NA
++---.8ample collection center
-....laboratories
6. Whether CBWTF YES, earlier they used COVIDIOBMW APP when
have registered on COVID-19 BMW was generated.
COVIDI19BWM App
developed by CPCB
andregister all the
vehicles
dedicated for COVID
waste generation?
7. Whether sanitization of NA
vehicles dedicated for
COVID waste collection
hasbeen done daily?

=

Q&r.;

9|0
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8. Is PPEs used by workers
involved in  handling
and  collection  of
biomedical waste is
adequate?

Yes, PPEs are used by workers while handling the BMW,

"Presently, there is no COVID-19 waste generation in Chandigarh.

Signature

Jr. Scientific Asstt.
CPCC

Signature

kg

Sushil
Scientist
CPCC

10| Pag.
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Inspection Photographs of M/s Alliance

Limited at Plot No. 182/9, Industrial Area,
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Non-Incinerable Area at CBWTF
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Autoclaves installed at CBWTF
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Washing Area of Vehicles at CBWTF
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Use of Disinfectant i.e. Sodium Hypochlorite for washing of Vehicles

26|




50

vivo x100 1 zEIsSs
Q2/08,2024, 15:09

Effluent Treatment Plant of 7KLD at CBWTF

27|




51

_—-&. e

= OUT LET FLOW METER

Flowmeters attached with ETP installed at CBWTF

28|




Front Pnsnge of CBWTF
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Side Passage of CBWTF
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LIST OF ANNEXURES

Sr. No, Name of the Document Anhexure No, |
l. | Authorization of Vehicles Annexure [
2. | Laboratory Reports for Emission Standards AEmre T
3. | Log of OCEMS (Temperature Standards) Amnexure ]
4. | Validation Test Report Annexure 1V
3. { Allotment of Site (Land documents), Property Details & exure V

L Chandigarh Administration Handbook —Suvidha
6. | Confirmation Letter regarding 3 Seconds Gas Residence Time Annexure V]
7. | Laboratory Report for Dioxins & Furans Annexure VI]
8. | Logbook of Waste Collected Anngxure VIII
9. | Display of Details on Website of CBWTF Aﬂexm IX
10. | Annual Report of CBWTF Anpexure X
I'l. | Consent to Operate (CTO) of Facility (M/s Alljance Envirocare AnTxum Xl
Company Pyt Ltd.)

12. | Environmental Clearance Letier Annéxure XII
13. | Hazardous Waste Authorization Annexure X11]
14, | Laboratory Reports of Stack Emissions Annexure XIV
15. | Laboratory Reports of Effluents Treatment Plant (ETP) Annexure XV
16. | Hon'ble National Green Tribunal (NGT) Order dated Annekure XV

12.01.2024 in the matter 67012023
I7. | Complainant's e-mail (informed regarding his unavailability for | Annexure XViI

the inspection scheduled on 06.02.2024)
I8, | Agreement between CBWTF & Recyeler (Alliance & Gobind Annexure XVII|

Enterprises)
19, | Consent 1o Operate (CTO) of Recycler (M/s Govind Annexure XX
Enterprises)
20. | Bio-medical Waste Authorization Annexure XX
|21, | Hazardous Waste Disposal Agreement Annexpire XX]
22. | Fire Safety Certificate Annexyre XX]|
23, | Gas Supply Agreement Annexure XX[I1
24. | Industrial Fuel Oil Purchase Receipt Annexure XX[V
25. | Approval of Site Plan (under Factories Act/Rules) Annexure XXV
26. | Labour Department —Renewal of Registration and Licence 1o Annexute XXV]
Work a Factory

27. | Factories Act 1948-Acknowledgement Receipt (Renewal of Annexure XXVIT |
Registration and Licence to Work a Factory)

28. | Health Check-up Records of Staff Annexurd XX V1]
29. | Calibration Centificate (Stack Monitoring System) Annexure XXX
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e Ohanéérh Pollution Control Committee
Ground Floor, Paryavaran Bhawan, Madhya Marg

w ; Sector 19-8, Chandigarh - 160 019

No. : CPCC/BMWI/612023/ 18 [ 146 Date: |9 —/p-+loL R

Registration ID: R17IND]159368 Application No.: 458794

To :

Sh. Paramjeet Singh

M/s Allinnce Envirocare company Pvt. Ltd.
Plat no. 182/9, Industrinl Area,
Phase-1, Chandigarh.

Subject: Authorization under Rule 10 of Blo-Medleal Waste Management Rulep, 2016
framed under Environment (Protection) Act, 1986 for operating a faci
Callection, Reception, Treatment, Transport and Disposal of Bio-Medieal

With reference to your application for obtaining Authorization under Rule 10
Medieal Waste Management Rules, 2016 framed under Environment (Protection)
you are herchy authorized to operate g fucility for collection, reception, tran
treatment and disposal of Bio-Medical Wastes from different Hospitals, Mursing
Clinics, Dispensaries, Veterinary Institution, Animal Houses, Pathological orptories,
Blood Banks of Chandigarh (by whatever name they called) for treatment of incinerable and
non incinerable bio medical waste at Plot No, 18279, Industrial Arca, Phase-1, Chandigprh.

L. Particulars of Applicant (Oceupier/Operator)

! fA
INIJ ::: n! ;PPE “:L’n:r} Sh Paramjeet Singh
Designation Manager
. Ml Allignee Emvirocare company Pvt. Lid,
- (Correspondence Address Plot no. 182/9, indusirial Area, Phase-],
Chandigarh
Mobile Number +91- 9417043017
Email-1ID alliance_envirocare@yahoo.com
Type Bio-medical Waste Treatment & Disposal Racifity
N, of Vehicles used for Collection &
Transportation of Bio-medical Waste | /6 (Details are mentioned at Page no. 2)
{in UT. of Chandigark)
2. Particulars of Authorizaiion
Authorization Type Renewal
Date of Expiry 30.11.2023
. Collection, Transportation & Disposal of Blo-
Activitlies authorized medical Waste

3. The Authorization issued vide no. CPCC/BMW/G1/2023/10/8005 dated 16.03.2023 istandls
rescinded,

4. The Authorization is subject to the Terms and Conditions as specificd in this Authorization

and also to such conditions as may be specified in the rules for the time being in fored under
the Environment (Protection) Act, 1986,
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TERMS AND CONDITIONS

GENERAL CONDITIONS
i) The applicant shall comply with the provisions of the Environment {Protection) Act,
1986, and the rules made thereunder,

ii) The authorization or its renewal shall be produced for inspection al the request of an
officer suthorized by the prescribed authority.
{ii)  The Rio-medical waste collected in coloured containers shall be transported injonly a
fully covered following authorized vehicles.

S.No. Regd. No.
] CHO1-TA-9903
2 CHO1-TA-8052 o d
3 CHO1-TA-1237
] CHOI-TA-6500
5 CHO4-K-5747
6 CHO4-L-5670
7 CHOI-TA-6327
8 CHO1-TA-5711
9 CHO1-TB-8591
10 CHO1-TA-9366

o CHO1-TB-3411
12 CHO1-TB-7431

ol CHO1-TB-1816
14 CHO1-TB-2654
15 CHO1-TB-4546
16 CHOI-TB-0180

iv)  The person authorized shall oot rent, lend, sell, transfer or otherwise
biomedical wastes without obtaining prior permission of the prescribed authority.

¥) Any unnuthorized change ia persommel, eguipment or working econditi
mentioned in the application by the person authorized shall constitute a breach
authorization and this authorization shall deemed to have been cancelled.

vi) It is the duty of the suthorized person to take prior permission of the prestribed
authority to close down the facility. :

vii)  If a container [s ransported from the premises where Bio-Medical waste is
0 any wasie treatment ﬁdliwnuﬁde:lum&:s.:hemnmnﬂshﬂmmthe

label prescribed in the Bio-medical Waste Management Rules, 2016 and alsa camry
information prescribed In Schedule IV attached 10 the niles,

viii) * Notwithstanding anything contained in the Motor Vehicle Act, 1988 ar ruled there
under, untreated bio-medical waste shall be transporied only in such vehicle a5 may
be authorized for the purpose by the Comumittee, The vehicle shall not be used for anv
other purpose except transportation of Bio-medical Waste. i

ix)  No untreated Bio-medical waste shall be kept stored beyond a period of 48
Frqvided that il fc:r any reason |1 becomes necessary to store Ith::ste bey 51“:1;
period, the authorized person must take prior permission of the prescribed ity
and take measures 1o ensure that the waste does not adversely affect human
and the environment,

x)  The authorized person shall maintain records of category wise quantity of wastes
collected from individual institutions and also 1o submit the ﬁzﬂ ml}'
Pollution Control Committee on monthly basis to reach by 5 of subsequent

Xi)  The applicant shall also comply with all other terme and conditions as
Bio-Medical Waste Management Rules, 2016 as amended from time 1o time.

xii) It is the duty of the suthorized person to submit an annual
Pollution Control Commitiee in Form-1l by 30" June !:-upg:v :c;;l: o
information about the categories and quantities of Bio-medical waste handled




o RiH)

%iv)

xv)

xvi)

~ 8) The shredder blade shall be of non-corrusive und hardened steel.

S7

The Bio-medienl waste collected in coloured containers ahall be tennaponed |

covered vehicle. Such vehicle shall be dedicated for transportation of Bi
waste only the vehicle must possess the following:

o fully

edfical

. @) Separate cabins shall be provided for driverfstafT and the Bio-medical waste

containers.

b) The buse of the wasie cabin shall be leak proofl to aveid pillerage of] liguid

during transportution. _
c) The waste cabin may be designed for storing waste containers in tiers.

d) The waste cubin shall be so designed that it is cusy 10 wash and disinfect.

e) The inner surfnce of the waste cabin shall be made of smoolh surface 1o

minimize waler retention.

f) The waste cabin shall have provisions for sufficienl openings in the

rear

and/or sides so that waste containers can be easily losded and unloaded,

g) The vehicle shall be labeled with the Bio-medical waste symbol (as
. Schedule-1V of the Rules) and should display the name, address and tel
number of the vour unit.

the

The authorized person should provide autoclave/microwave/hydroclave fpr the

disinfection of Bio-medical Waste.
Shredder should confirm to the following minimum requirements:

o) The shredder for Bio-medical Waste shall be of robust design with migimum

mnintenance requiroment,

b) The shredder should be properly designed and covered to avoid spillage
generation, It should be designed such that is has minimum manual handli

c) The hopper and cutting chumber of the shredder should be so desi
accommodate the waste bag full of Bio-medieal Waste,

sharps, syringes, scalpels, gloss vials, blades, plastics, catheters, broken am
intravenous seis/bottles, blood bags, gloves, bandages ete. It should be
handlefshred wel waste, especially aller microwave/autoclave/hydroclave.

_d) The shredder blade should be highly resistant and should be able o :mm}wmtn

fy The shredder should be so designed and mounied so s not to generate hig
& vibration.

d dust

adm

oules,
ble to

h noise

g) If hopper lid or door of collection box is opened, the shredder shou
mutamatically for sufety of operator,

stop

h) In case of shock-loading (non-shreddnble materiol in the hopper), there shquld be

a mechanism to automatically stop the shredder to avoid any em
accident

i) In case of overload or jamming, the shredder should have mechanism of
motion of shaft to nvoid any emergency nccident.

ncy [

i) The motor shall be connected to the shredder shaft through a gear  mechanism, to

ensure low rpm and salety.

k) The unit shall be suitnbly designed for opemator safety, mechanical ns well as

. electrical,
I} The shredder should have low rolotional speed (maximum 50 rpm). Th
ensure better gripping und culting of the Bio-medical Waste.

m) The discharge height (from discharge poimt to ground level)
sufficient (minimum 3 {eet lo accommodate the containers for collection
shredder materinl. This would aveid spillage of shredded mnterial.

g will

Il be
1}

n) The minimum eapacity of the molor attached with the shredder shiall be 3 EW for
— X 50 kg/hr, 5 KW for 100 kg/hr & 7.5 KW for 200 kg/hr and shall be

induction motor. This will ensure efTicient cutting of the Bio-medical W
prescribed in the Bio-medical Waste Management Rules, 2016.

There should be facility for bin washing, floor washing & vehicle washing.

phase

Jofs
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xvii) A sharp pit or a facility for sharp encapsulation shall be provided for treated gharps.

*An option may also be worked out for recovery of metal from sharps in a fa

xviii) The facility should have the provisions for treatment equipment room, mairn wasle

storpge room, treated woste storage room, administrative room, generstor sgl.
security, parking, sign board, green belt and washing room.
_ xix) The facility should also have provisions for;
a) A iclephone shall be provided and maintained at the facility,
b) A First Aid Box shall be provided and maintained at your unit.

¢) Proper lighting shall be provided at the facility.

d) Proper care shall be taken to keep the facility and surroundings free from  gdours.

¢) Proper fire fighting Mucilities and emergency alarm shall be installed.
f) Mensures shall be implemented to control pests and insects ot the site.
g) Measures shall be implemented to control the escape of litter from the site.

h) MNecessiry provision shall be made to prevent and control noise generated, |if any

due 1o the activities at the site,
_ 1) Mecessary protective gear for the waste handlers shall be provided,

xx)}  The treated Bio-medical Waste shall be disposed as per the following table:

:’:.-_ Waste Category Disposal Method
i Plastic wastes after disinfection | To be sold to Authorized
" | and shredding. Recycler
2 Disinfected Sharps (except To be sold 10 Awthorized
syringes) foundry.
3. | Incineration ash Secured landfill
4. | Other trealed solid wastes Municipal landfill
5. | Oil & grease Incineration
6. | Treated waste waier = Sewer/drain or recycling F

xxi) Waste water discharged from the unit shall meet with the standards as specifjed in

Bio-medical waste rules.

xxii) The authorized person should submit the quarterly report of the effluent |being
discharged from the facility for the parameters as specified under the Bio-miedical

" Waste Rules from the approved laboratory.

xxiii) The-authorized person shall apply for the renewal of authorization. In the presgribed

form at least 30 days before the date of expiry of this authorization letter.

xxiv) This suthorization shall deemed to have been cancelled if any of the condition of

authorization is violated.
xxv) Mercury is hazardous waste and should either be disposed off at hazardous
facility or given 10 a Mercury equipment manufacturer.

xxvi) Unit shall follow the conditions of consent issued under Water Act 1974, A

waste

ir Act

1981, and Authorization under Environment (Protection) Act, 1986 for Hazirdous

and Other Wastes (Management and Transboundary Movement) Rules, 2016.

SPECIAL CONDITIONS

The authorised person has 10 perform the following duties for the management and complliance

of Biomadical Waste Management Rules, 2016,

) Take all necessary steps (o ensure that the bio-medical waste collected from the
is transported, handled, stored, treated and disposed of, without any ndverse effect

upier
o the

human health and the eavironment, in accordance with these rules and guidelines jssued

?ﬂmgzﬂg‘? Government or, as the case may be, the Central Pollution Control

Pope

oard

4ol S




b) Ensure timely collection of bio-medical waste from the occupier a3 prescribed under
these mles.

¢) Establish bar coding and global positioning system for handling of bio- medical .
d) Inform the prescribed authority immediately regarding the occupiers wm,c:T: not
handing over the segregated bio-medical wasle in sccordance with these rules

¢} Provide training for all its workers involved in handling of bio-medical waste at the time
of induction and at least ance a year thereafter.

f) Assist the oceupier in training conducted by them for bio-medical waste m X

§) Undertake appropriate medical examination at the time of induction and at least ina
year and immunize all its workers involved in handling of bio-medical waste for
protection against diseases, including Hepatitis B and Tetanus, that are likely|to be
transmitted while handling bio-medical waste and maintain the records for the sume,

h) Ensure occupational safety of all its workers involved in handling of bio-medical |waste
by providing uppiopriate and adequate personal protective equipment.

i) Report mujor aceidents including accidents eaused by fire hazards, blasts during hapdling
of biomedical waste and the remedial action taken and the records relevant thereto,
(including nil report) in Form [ 1o Chandigarh Pollution Control Commitiee (C ) and
also along with the annual report.

§) Maintain a log book for each of iis treatment equipment according to weight of -
© categories of waste treated; time, date and duration of treatment cycle and total of
operalion.
k) Allow ocoupier, who are giving waste for treatment 1o the operator, to see whethér the
treatment is carried out as per the rules.

) Shall display details of authorisation, treatment, annual report etc on its web-gite,

m) Affer ensuring treatment by eutoclaving or microwaving followed by mutilatign or
shredding, whichever {s applicuble, the recyclables from the treated bio-medical
mhuphﬂummmuhﬁvmmmytimmmmm
authorisation or registration from the Chandigarh Pollution Contrel Commitiee or
the respective Pollution Control Board/Committee,

0} -Supply non-chlorinated plasic coloured bags to the ‘occupier on chargeable |
required. :

©) Ensure collection of biomedical waste on holidays also.

P) Maintain all record for operation of incineration, hydro or autoclaving for a period of five
years,

@) Unit has to install Continuous Emission Manitoring System for the measurement of the
Jparameters as prescribed by the Central Pollution Control Board in their Guidel for
Common Biomedical Waste Treatment Facilities and for Continuous iskion
Monitoring Systems and transmit of online data so generated simultaneously o
Chandigarh Pollution Control Committes nnd Central Pollution Control Board as well

r) Unit has to comply with the standards mentioned in Schedule 11 of Biomedical W
Management Rules, 2016 w.r.t. treatment and disposal of bio-medical wnslis,

Page 5qf 5
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Eco Paryavaran Laboratories & Consul
(Formerly known as Eco Laborataries & G

4

o

An HE‘:UREE

Wame & Address Allance Envirozare Company Pt Ltd. Wark Order No. & Date | 0400308477 of: 1571372023
of

Customer mmnm:mm o T

any)
Date of 30/13/2003
Sempling Protacal 15 10255, CPCB: LATS/30/2003.14 Dite of Sample Recalpt | 30/12/2073
h Mode of Callection of Sampling by Iaboratory Pesiod of Analysis 36/12/2073 Yo p6/01/2024

" Source of Emission Incinerator Stack (200 Date of Reporting 06/01/2024 -
| Stack Description Single, Cireuiar & Metal Fual Used '

Paint of Sample Collection From Port Hole sftar APCD APCD Datalls [f provided) | Refer Beiows |
Standard/Specifiction Stack Emission- BMWN 2046: Schedule 1

| Testing Location On Ste & Permanent Farility

RESULTS

L Chemical Testing

1 Atmasgheric Pollution (Stack Erlssian)

T Perm— Uk | Result Uimiting | Detection Limiy Test Method

. Concentration

1 |Particulate Matter 3t 11% 02 mefhima 4 50 5 15 11255 (Part 1)

| lcom.

2 |Onides of Meragen 23 NOX ot mgfma m 400 5 EL/SOP/rGA/DL

| 1% 02 con,

3 [ Mereuryas g mg/Nmi BOL 005 001 USEPA Muthod 29 _‘
4Im..umam:n: mg/Nm3 & . 5 EUSOR/FaAn] ]

o,

5 Iﬂrbuﬂiﬂnm: % 45 - EL/SOP/FGA/D1 ]
6 Owygenas2 % 15.1 . 1 EL/SOP/FGAfL
7_|Volumetric fiow fiste Nerd /1 2583 : 10 IS 11255 [Pan =
& _|Combustion Ffciency % 9.3 Min, 39% ‘ EUsopfFaamy | ] i
Ramaris : 'h.l'hmrﬂhrﬁm-kmmmw
OTHER INFORMATION
Abbreviation : ULK: Unigue Lab Report, Inl:lelu-hemnl,u.g NA: Not Applicabls
Tormms & Conditicim Mmhhmﬂ%nhﬂdfm%h.u

"*End of Rgport=*

£ :,; o
Ky
Boh Bl AT mm ch I
| LECO BHAWAN E-m.huumun“,a,,.m,{ =y
@ 01724616225 @ 9781303109 Secor-74), Mobali (Punjab) 150977

2 comtact@ecoparyavaran org

ﬂ—\
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Q& Eco Paryavaran Laboratories & Gonsgl

Pui. Ltd,

Stach: EL-PRIT- 70100

PR ol lFﬂﬂnaﬂyhmmnlEmLMﬂu &C ts Pvi. Lid.)
TEST REPORT
ULR No. t Tast Report N, : """"’”.""“1”“ B
mnm::mﬂm-hmwwuum
:lmllﬂn- Allance Etwirocare Company Pt L1g, Work Order No. & Date 0400106477 Dr.: 15/12/2029
Custamer b
lm,lﬁmhmﬂhmlﬂunlhﬂ P
; 1 any)

*‘—1-——-_____7———__._._____ — | Date of 301272023

Protecs) mmumumm:-u Date of Sampia Recaipt 30/12n003
Mode of Callection of | Semplng by Wbargiory Pertodof 30/12/2023 T 06/01/202
Sourte of Emission %\ (209 kghr) Date of Reporting 06/01/2024 =i
Stack Deseription Single, Circular & Meta) Funl Used wo | I\

e ctecion_| From ot e st o APCD Detalls (1 provided) | Refer Bl y
-_-_'—-—u_...___l___. - =
Standard/Specification Mwmlmummmwl
Testing Location unﬂtull"emmmﬂdh

RESULTS
1. Chamicai
memmm .
Tast Paramater Unit Result Unmiting | Detaction timis Test
Corcentration

Hydrochioric Acd at 11% og mg/Nma 12 50 10 USEPA Ty

Con, O i |
Rermarks ; mmm&nmnmﬂhm

This is the part of 7 No. NSTL301223NA017,
Teport part 5t Report
Abbrewiation : mmmmmmmmm NA: Not Applicabile
'Iﬁl.?'lﬂlh-l mmwmmmuummmhmmu
**End of Repory

IECORERAN €207, Industrial Area,

@ 01724616225 @ 0781303109 @ contact@eco

Phase VII-B (Sactor-74), Mohall (Punjab)
paryavaran.org | md@ecoparyavaran.org @ www
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ting Laboratory & Consulting I{nuse

6 5 A NNeExute IV

— (AGovt. Approved Laboratory) —
Test Report |
fzsued 1o Test Report No, ITLIMICRO/2401000305.307
WS ALLIANCE ENVIRONMENT COMPANY Repod jssue Dale 01/02/2004
FVT.LTD. 1828, INDUSTRIAL AREA Sample Recsip! Date 2710172024
PHASE-1, CHANDIGARH Analysis Dale 2T/01/2024 to 01 12024
Lab Sample No & Daty ITLMICROT40 1 & 210102034
Refarance Mo : NA&
Date Y NA
Nature and Description of Sampie ! Biclogical Validation strip
Type of Sample : Biological Validation of Autaciaye
Date of Sample Collection 1 2700112024
Locabion £ Snurce of Sampla ! 305-Auioclave capacity 150kg
3068-Autociave capacity 1680 kg
307- Autoclave capacity 160 kg
Sampie Quantity i 3
Sample Condition i QK
Sampiing Method P ITLAVIIGHS2
Name of the Ssmple Collecting Officer I ITL Representalive
Any Cther Information (if any) iONA
Test Results
- - ——— = T e || S—
SN [ Parameter(s) 4 Resull(s) Test Method
| ] 305 306 07 . N
| Nogrowth No growih No growih
1 Biological Vadation observed | observed | observes | |TLWIMIC/3Z
Momunia Guninesly Samgiive Tening g ==
End of the regon— -—

WONATORY

NOTE 1 lummrﬂuurnmmmtwtT-Hhuu«mumm-muuwummmaum 3 Samgle wil be
mmiimﬁhaﬂd“d-nm:mmhmm i lmn;whhmm-mh;y I part s g
mmhﬂﬂﬂ“lﬂihﬂﬂﬂhtﬁlﬂIHWMMMMIhMHmmmhrE I case of sty
lmﬁmhmq*ﬂﬁmﬂﬂw“mmm mnmmhwﬂhqﬂmmnfhmlwwnIlﬂnﬁnuuﬂln

Farmat ng ITLIF.7 w0
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Eni:lustrial Testing Laboratory & Consulii

ng House
(AGovt. Approved Laboratory)
Test Report
Issved fo Test Repart No, ¢ ITUMICRO/2401000308-310
M/S ALLIANCE ENVIRONMENT COMPANY Report lssue Date ¢ 01/02r2024
PYT. LTD., 18219, INDUSTRIAL AREA Samgie Recei! Cite D 2T012024
PHASE-1, CHANDIGARH Analysis Date ¢ ZTI01/2024 to 01/0272024
Lab Sampie No & Date  ;  ITUMCROZAE100308-110 & RTEN202
Referance No : MA ‘
Cate ©ONA
Nature and Descrplion of Semple : Beologecal Validation strip
Typa &f Sampie ¢ Bislogieal Validation of Auloclove
Date of Safnple Codechion T 2TIZ024
Location / Source of Semple | 308-Autociave capaciy200ug
. gﬂg-ﬂmme capacity 200kg
10- Autocisve capacity 200kg
Sample Suanlity i 3
Sarnpie Condition : oK
Sampiing Method EOITLWIMIC 2
Mame of the Sample Collectmg Officer ¢ ITL Representstive
: Any Other information (i any) i NA
Test Resulis
SN | Parameter(s) Result(s) Test Method
- | ss | 30 | a0
; . No growth Nogrowth | No grawth
_ L. | Bleiagicat Waridation | observed | observed observed HTLAWIRCSE
SR - _“l_‘ Eémf;;;!ﬁ-w_ ———— I B
End of he repor-—--——

ATORY

NOTE § The neacits an relaked o (P lesbod Sems ooy 2 Total kabillty of o laborstory s limised 19 B invmoed ampeet 3 Sampie @l te

searoyad ey 15 dayn froem the date of imsue of el cortficale uniess Olherwiee speciled 4 Raport in nol b0 Do produeced weelly o
svdesen in e ooert OF W Bnd Ahould NOL BE GEEE IR By Bdvenlinng MeSE wihaul fe pereiiinn n weiing bom Eberainey B e

recorfematon of the contents of the 94 repert s requined. glease comac! the uitomeed ugnusory of e et roped withe 15 days of
el repart !

Formeeno ITLIF-T 504 Page 10l ¢
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67 Annexore ™

i

EGi, JERED A, D
INION TERRITORY
CHANDIGARH MW A

/- A¢e . (C. T ATE) Dateds- Dy

Klotment of sites in the Industrdsl hre:d, Chandigerh oa

lease Hold Basis.

y' orandum
Reference your application da.ted,__‘t.’.'_'g.'._‘_’_"#.

Subject -
s

for the allotment of an Tadustrial Bite at chmdigarh.

1. You are, = hereldy allotted the following site/ sites on lease
‘nol:i baslis on the teras a.nd condit .’mns unnttouﬂf{qqreinaﬁﬂ'x-

doifig iindustries: Hemarks

a No Mpproximats premium Bp
ea. \ for which allotted.

LA ]

ﬁ-
#_ I #&ﬂ!,
* i

L]
j i 'I.-u ) ) e '_-.

Lt

= T =T r_.. , — s F—
SRl - hsumo:th. paiqbyynuas 10 % of the preqiumﬁth your
a.ﬁ:‘l:.caﬂ:iu e hag 'bea_n a.djust?ﬂ against the 25# pf the premium pa ble by

y@qin respj‘e-cb uf the said site. If you [acqephthe aJ.llctp:ant,
ﬂit withig,--.jgfdaya of the racaipt of this Jetter asum of s
m;mummm dvawn-3n-favour of the -
un;anyhuhaduln-ﬁmk at uhmdimn:t—mm-ta-amlabﬁ /8
29%' of the premium due in Tespect ot the site. In case the: 214 dtment T -
mot accepted, please somunicete your refusal within 30 diys 1 ‘means ¥
a registered letter 2/D, In case you fall tO asposit the gxid B
the sllotment ghall be cancelled and the premium paid fomita_ _
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3« You will be liable to pay the remaining 75% of the premium withi;,
30 days from the date of allotment,

4. In case you intend to may the halance premium in inst

[
L)

balance of the premium alengwilll the interest thereon at t rate of
6% per annum will L2 peyebla in five equated annw) inst ntg, th:
first instalment being nayatle st *he expiry of one year mthe dad

of payment of 25% of the premium. Intarest on the *~%rn b
the price shall accrue from the date of 1s8us of allotment
no interest will be payable 1f thic balance 1s paid, by you in full
within 30 days of the date of receipt of ellotment order,

5« In case any instalment is not paid by you by the 10th of the
following month in which 1t fulls dve, a noties will be’ a&rEerl ca]_li"?-;
Upon you to pey the instaiment within a month together with|a sum n,¢
exceeding such amount as may be debermined by the Estate Officer by
way of penally for delayed payment. If the payment 41s not made withis
the said period or such extended perdod as may be allowed the
Estate Officer/ Ghief 4Liministreor not exceeding three months in ot
from the date on which the allotment was originally due, the Estate
Officer may proceed to cancel the lease and resume the plot | under
Bection 9 of the Capital of Pnjab (Development and Regulation) Act
1952. '

6. The 311:‘:& has been allotted to you on lease hold basis for 99 -:r’i:""a
in the first instance. After the expiry of this period Base may be
rénewed at your option on such terms and conditions as the Govt may
decide, ; ' *

7+ The polssession of the site will be glven to you or to your
authorised representative after the payment of 25% of the premium,

8. After ‘making payment of 258 of the premium and taking the
POssession (of the site you will have to exscute the lease dsed in su#b
manner as may be directed by the BstateOfficer, Chanddgarh,

9+ The site of the building erected thereon shall not be las& for
the purpose. other than that for which the same hass been tted,

10. (You sthall constrict the building in accordance with the .
sanctioned -plan within__gow_  vearmof the date of allotment failin
whickit he pilot will be resumed, The time 1imt for ralsing constructie~ -
.y ‘iﬁ;ﬁrﬁﬂndﬂd by the Estate Officer/ Chief Administrator if he is

- sat13ffad that the fatlure to complete the bullding within the setd

Pﬁriﬁﬂ-‘:_fﬂe_a (A® to_causes beyond the control of the lesssa.
—_—
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/
1%, 10% of the premium shall be charged extra for cornep preferonds?
gites. :
122 In addition to the premiuvm in respect of the site allotted t-

j'uu on lease hold basis you will
at the rate of 2 % of the premium annually to the Gover

be raguired #@ to pay gropnd rent

nt. The

Central GCovernment/ Chacdigarh Administration also reserve the rigit

to enhance the rate of ground ren® by ancther 50% after

of the lease.
"

13.

ery 33 yesws.

You ghall not sell or otherwise transfer your rightis in thn

gite or part thereof for a period of 15 years from the date of
completion of the building. If for exceptionsl reasons yoy are allowe

by the government to transfer your rights in the site to
party, 508 of the unearned increase in the value of land

the plot is allowed to be transferred shall be payable tq

before registering the transfer.
s

15.
t ima being imposed or assegsed on the site Wy a competent

16. The terms and conditions of this alletment or
addition to the provisions of the Capital of Punjab
Regulation) &ct, 1952 and the rules made thereundar which
have to be complied with. '

No fragmentation of the site shall be permitied.

E
g:'ura:

yother
1t the time .
» the Gov

You shall pay all general and local taxes and cessgs for th.

A

.q_
nal:*_. e in
lopment -&

shall ¥
v

authori

tha above

17 In the event of your failure to comply with any of
mentioned terms and conditions of allotment of the site
basls, the site shall be resumed and the whole amount pa

lesse holod.
to Govermaons

t owards premium for the site and as ground rent shall stand forfeites,

to government .
18.

You cannot sublet any portion of the bullding erected on the

said plot (On monthly lease basis) to any other party/penson and ti:e
building erected on the site shall be useed exclusively for the

purpose for which 1 J'been allotted.

49.  That the minimum area to be constructed out of t
shall be at least 1/3rd ur the maximum coverage under t
= = A i .5 .-E :

LT

Lot

ll.-

s \_.-l-—-.—lu.——r—

-

.
]

'_'.t',
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gite aj.‘,lau-:
Zoning Lpdaas
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20, The date of completion for this purpese will be date of recejd
of the aprlication in form D of the Capital of Punjab (Dev & Reg) Aiet -

1952 for permissien to occuny the building, gubject to the yerificafiem -
of the complation certificate wr the wndersigned,

21, The right cf dlsplay of iLdvertisepents on the use of end
wall of the end sites xnt ana the Senz=fits dorived thereon srll veel .

in/ government, The - ~lesses skall not fix any posters d hang
bills on any part of the bullding/verandah nor shalgtl allow ‘| | tue

pasting of the same.

22, The Government shall not be responsihle for levelling the
Uneven gites,

23. No rebate will te admissible in any cage.

ESTATE OFFICER
GHENDIGLZRH ADMIN ISTRAT TON .

No A /D~ Dated: - 4
A copy is forwarded to the Filnance Eacmtarrt Union
b

Territ Ory, Chandigarh for informat ion,

G ——
ESTAI'E OFFICER
CHANDIG&RH 4DMIN ISTRAT TON.
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CHANDIGARH ADMINISTRATION  ESTATE OFFICE

Wscmen Beader Access  *.Siip fo Man Contant. &° [ A | &

MD Ut wEYE aide
o
NG Property Managment System
Property Details
File Numibar INDILABE Allotmant Lettar 20/071972
Dabe
Proparty Number 139 Prarmivm 800,00
Sector Number INDUSTRIAL AREAI Possealon Offer Date 05,/08/1972
Sale Criveria Aot Possesian Dute orroeneT?
Schame Nama Capital of Punjab{Development Segistrationj  Lease Deed 8/02Ea
Act Bullding Rude 195316%) Exmcuted
Build Typa PLOT Laasy Deod Rogd.
Oate
Proparty Area 200097 LeasetoFresHold MO
Category INDUSTRIAL Conveyance Deed
Date
Sub (ategory Imdustrial Plot Conveyance Deed
Rug. Date
Taurs Typa Lisasat Mol Property Status  Nermal
Auction/Miotment
Daks
Allotmant Numbar 0015
Sr Mo, Cwerer Mame Fotbar/Huaabiand Narme Cotrespiandenca Address Share
1 SH ¥SHOBE BANSAL - BN ARER, £HD 0000

Disclaimer :

Naither Estate Office nor NIC is respons(bia for any inadvertant arror that may have erept |n the Infarmatian rlated to thae
datails etc., being published on website, This does not constitute to be a legal document. The decument published is pursly
provided with sole purpose of the convenience of the owner, In case of any discrepancy, the record maintained with the
precendence over the above Information. Further, degartment or any staff of Estate Office shall not be responsible for any
by any shortcoming, dafact or Inaccuracy in the information available on website,

Back
Web information Manager Contact Us
Espate Office. Town Hall Bulldirmg, Sector T, Cnandtigam Estate Office , Town Hall
LandLine Mo O772-H0AGEIA Budidivg . Ssctor 11, Chandigarh,
Ernail Adiress : suppors-eatate [at] nic dat] in Eoral Ackiros

5 ann-Chdd [at] nie |

REigiEs.
() etz

el Crsinn Mo e s N :h'_u"_.!ll I Cridre | Bt il [t i 1T | Gt ,!;' s

rirment, property
and has been
shall continue to have
to any person causad
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| Chandigarh Administration
Hand Book

SUVIDH A

Ilh
G

of buildings in Chandigarh.

Compiled by: Seema Handa, Law Officer, U.T. Chandiga

Estate Office, U.T. Chandigarh
Town Hall Building, Sector 17, Chandlgarh
Phone: 0172-2701900, Fax ; 0172-50409651

A facility to procedures pertaining to the construction and usage

rh
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d) Plinth level inspection shall be mandatory. Once the applicant applies for plinth level inspection, the
same shall be done within 15 days failing which there will be deemed clearance for the applicant who can go
ahead with the construction, However, officials who fail to inspect the site within 15 days) departmental
proceedings and action shall be initiated against them.

(Order/Notification dared 10.2.2410/19.2.2010)
1.14.5 Connection with sewer :

#) No connection of any drain to any sewer or storm water drain shall be made or shall any water
barne sunitary or drainage installation or any part thereof be taken into use until and unless the Chief Administrator
under rule 18 grants permission to ocoupy the building,

(Notification dated 22.01.1993 amending Rule -112)

Provided that the Chief Administrator may allow temporary sewer connection at the timd of sanction of
the building plan for the Government building and the public building only, for the facility of labourers who would
be engaged at work at the time.

(Notification dated 17.07.1996 mnjng Rule 112)
b) As per Rule 112 of the Capital of Punjab (Development and Regulation) Building Rules, 1952, as
amended by the Punjab Capital (Development and Regulation) Amendment Rules, 1993 made ffective from
22nd January, 1993, no connection of any drain to any sewer or storm water drain shall be made unless the
Chief Administrator grants permission to occupy the building.
Prior to this amendment, those who have occupied their buildings after obtaining the sewer connection

only, shall not be liable to pay the extension fee, but shall have to obtain the Oceupation Certificate.
{Order/Notification dated 14.08.1996)

For regularisation of irregular sewer connections in all buildings in the UT, Ch ndigarh, the
composition fee shall be paid by the allottee /owner of the building for the purposds mentioned
below:

() Residential Buildings :-
{1) Upto & Marlas (150 sq. yards) - Rs, 5,000
{2) Above 6 to 10 marlas (250 sq.vards) - Rs.10,000
(3) Above 10 to 15 marlas (375 sq,yards) - Rs.15,000
(4) Above 15 marla to 1 kanal (500 sq. yards) - Rs.20,000
{5) Above | Kanal (500 sq. yards) - Rs. 30,000
(i) Industrial Buildings:
(1) Upto one kanal (500 sq.yards) / - Rs. 30,000
{2) Above one kanal - Rs. 50,000
(i) Semi-Industrial Buildings/Dhaba sives: - Rs:15,000
(iv) Shop- cum- Flats . - Rs.25,000
(v) SCO single Bay. - Rg. 50,000
(vi) SCO two bay/LCR/Hotel sites . - Ry.75,000
(vil) SCO above two buys’ LCR and Hotels - Ra.1,00,000
(viii) Government/ Societies Buildings - Rs.5 per sq.ft. of and area

of each dwelling unit

{(ix) Instimtional Educational Religious
Cultural buildings - Rs.10,000 per half acre

(x) Theatre - Rs, 2.00,000,

(Order/Notification dared 12.9.2000)
—_— {SUVIDHA]

Fil—— —
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7 N
AR
Alfa-Therm

ALFA-THERM HLIMITED

Head Office : 6, Community Centre, ase-l, New Delhi-110084 INDIA)
Phone : 011- 28115222, 28116222, 28117391, 2811-4748 Fax : 91-11-2811-5396
E-mail : alfatherm@vanl.com Waeb Site : www.alfathermitd.com

CIN No.: UT48990DL1094PLCOBETET

OHSAS 18001 : 2007

- h

Date : January 2, 2019

CONFIRMATION ON 2 SECONDS GAS RESIDENCE TIME IN
SECONDARY CHAMBERS

Dear Sir,

We hereby certify that the “Alfa-Therm” Oil Fired Incinerator of 200 kgs/hy capacity
supplied and installed by us at M/s Alliance Envirocare Company Pvt. Lid| Plot No.
182/9, Industrial Area, Phase-1, Chahdigarh with 2 seconds gas residence time in
secondary chamber.

Thanking you and best regards,

For Alfa Therm Limited

Nﬂ
O INCINERATORS O AIR HEATERS O SHREDDERS O COMPOSTING O BIODIGESTERS O MSW EQPTS.
[
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‘Mgﬁm India V' m t
vy 40 2726 4141

T: 481 40 6740 4040 E: mdofice@vimtacom URL : www.yimta.
CIN ; LM10TG1890PLCO118TT

AmnneExuvrRE WIT

a

SSUED 1O;
M. Aliance Envire Care Compony Reporl Number - VLL/VIS/22/20932/00
Piot No. 182/9. industricl atea, Phase- lisued Dale . 20030407
Chandigarh. B0, Numibes L D4O00RSARY
F.O. Cote r 13027200 ..
. Pogelotlf
m&m_ Stack Connecied o Bia Medical Incineralor
XWEI Somoe Reghtolion Date 20323 |
Annw SImiu Date T HNBmI Analysli Completlon Dole Pl i ;
Tl Requined i PCODA PCOF
incineraton Copacity '. Iﬂﬂler
Fuel Uhed Diesel
ﬂ Sompie colscled by Vimin lobs Il:l. 2 o
' TEST REPORT
1__| Diometer of Stack m g.3s 5
lemperoture of fue gos ag
Yelogity of flue oo fiec
e
R =T .i.u-ﬂpcm 1,148
[ 2 1234478 HpCDF 0011 -
3 1.23.47 B-HxCDD 1.345 ]
4 11234 ?H:L,‘_Df 048! 0.10 0.0481 |
- 12347 8.9-HeCDF 0419 0.0l 00417 |
6| 12387 EHCDD 0.345 010 0.0343
! 1,234 7 8-HeCDF 0120 1N [a] ooiz0
B 1.2.3.78-Pn Mz a5 | 0.0012
q i.urﬁa% = 0658 [T D.0055
01123789 HeCOD —1 : DI i 0041 |
t 1 1237 89-HeCOF ogaiy oo 0.0010
12 _12344678HCOF ' 0235 010 | apos
!-n: 134, B-FeCOF oo G 10,0055
T 14| 237 87C0D ] 10D 0,008
- L 15 237 &1CDF | 0,045 G | 7
6| OCO0 | [HIE] T 0.0001
17| OCOF | 0091 0001 0.0000
B Tololng TEG 0.Xm5
Wild | M) | 5 |
A TEQ/Hm3 t 0.0428
%01 GFin Flue Gos [ ]
P Totol Fulsng L Diealrs (rg TEQ/Hm3 of 11 %02 Conpclion) 00581 | .
[ 03 per Scheduie |l of ine Bo-medical Woite Monagemant Rules. 2014 @) |
Jwraeten .n* Co'pn
*ZF Tomcy Iosrience Sopior oy WG
Dr. SubboReddy Mallampati
Dy. Manager-Envitenment
Lifa Sciences Camgus, ¥ 5, MN Scienca &

Puhﬁaumﬁluystmpd.lhrdmw 500 101, Telangana, India



' Lim
i aon 3
Phase I, Chertapally
T-
491 4 o320 051, Talangana, India
F:agy 2726 4141
40 2725 3857
Ortvan by Ouality. by Belence.
M/s Ahl:l Envira Ca
: ce Care Company Raport Numiber r MLLMVLS/Zr20932mo
Mol No. 182/%, Industial area, Fhase-1 lssued Dote - 0230407
Chandigarh. P.O, Number DA0009 5497
: P.O.Date ' 1300272023 L
I . Togellall
. _ Particulors : Slock Connected fo Bio Medical incinerafor =
Sampling DL‘I}I ;00N Sample Reghiolion Dale r o M0 I
Analysis Starfing Dote T Mm|n Analysis Completion Date © 0TI0A07
Test Required | Oy CO, CO2 NOx, HCI, Hgs s Compounds and Paricuiote Matter :
ncinerator Coepacily 200 Kg/He
| Fuel Used . Diesai |
 Somple collected by Vimio lobs Iid, |
REPORT _

1 | Total Siock Height m 0N

2 . | Diomster of Stack m - 035 i

3 | Temperature of flue gas oc = .

4 Velocity of flus migc 122 E |

s | Voumetic = T N T .

& | Oxygenos Os L 134

7 Corbon Di-Onide o1 CC=z ® By Combusiion Anolyzer 732 t |

h 2 |.Caibon Monaxide g CO /N 76 | <0 |

9 Hyarogen Crioride ai HTH mg/Nm? USEPA Meinod -2 ns _ 00 I.
i' 10 Mercury as Hg and its Compounds gt USEPA Method -29 nm ops |
11| Onides os Nifrogen as NO: rng/Nm? USEPA Mathod 07 4715 00 00
T 32 | Poriculate Matler as PM migiNm? USEPA Msthod 5 393 500

“Erreyor Lrmil Volues o per Scheduie Lol ine Bie-medeal Woshe Monopenrent Eules. 7014
irabramipnts usee lof Goseaur Dobmo 7 Ml (08 Anchyzes

” ,

Ry

or. SubbaReddy Mallamppli
Dy. Manager-Environmer|l

India
.a.mw.ls.uumﬁwm Genome Valiey, wm-mm.w

& - N - .--—II-I rmmm
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mmmm:mpm'ﬁw

fﬁ Jan-24 ESigi
Date Total Incinerable Total Atocivrsile Totsi A
Recelvad Recelvas Raosm
1013034 | 3941000 | 1821850 576 650
02-01-2024 5146.000 1805320 @330
03-01-2024 4929.130 2215.610 7843743
04-01-2024 2723.600 2124200 4044830 |
" 05-01-2024 4427.830 2237.670 8667 501
06-01-2024 4632570 1516.440 172010
07-01-2024 1480.200 1771790 sa51.607 |
08-01-2024 4414.050 3032270 7446.370
09-01-2024 3808.630 2105120 591270
10-01-2024 3898.350 2086.220 58€4.570
11-01-2024 4135,370 2924720 7060.160
12-01-2024 4561.620 1703.240 6254.849"
13-01-2024 4351.870 2441350 6792.220
14-01-2024 4117.900 2502.9%0 6620 890
15-01-2024 5474210 3678.890 9153.300
16-01-2024 3788.770 1718.780 5507 550
17-01-2024 3818.840 3525.000 7343 840
18-01-2024 3655.220 3173.730 BR28.950
19-01-2024 4436.970 2336.350 6773.320
20-01-2024 3919.160 2716.A70 6645.630 .
21-01-2024 1464.330 1213.250 2677.580
22-01-2024 3596.660 2346.010 5942.672
23-01-2024 3666.930 2191910 5858.840
24-01-2024 4306.100 2702.970 7009.070
25-01-2024 4482550 2570.110 7052.660
26-01-2024 2898.360 1819.960 4718.320
2701-2024 4592.920 2477.500 7070420
28-01-2024 3251.040 1445.350 4696.390
29-01-2024 5326.020 2618.260 7944.280
31-01-2024 3850.420 2426.580 6277.000
Total 123604,930 71910.860 195515.790
Average 3987.256 2319.705 6306.961

B 108 A ST —

ANNexorRE WIIT
i
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Form IV
(See Rule 13)
ANNUAL REPORT
[ To be submitted to the prescribed authority on or before 30th June every year for the per
December of the preceding year, by the occupier of Health Care Facility(HCF),or C

Waste Treatment Facility (CBMWTE))

Chandigarh Pollution Control Committee
Ground Floor, Paryavaran Bhawan, Sector 19-B, Madh
Chandigarh-160019

AnNEXURE X

ya Marg

tod from January to
bmmon Bio-medical

Return No: 480137 Period : 2022

L. Particulars of the Occupier

()] Name of the authorized person (Occupier or operator of Paramjeet Singh

facility):

(ii) Name of HCF or CBMWTF: Alliance Envirocare company Pyt Lid B
(i) Address for Correspondence: 18279 Indusirial area, Phase |

{iv) Address of F - 18279, Industrial Area, Phase-l, € rh

acility il Chandigia
Chandigarh

(v) Tel. No.: 9417043017

(vi) Fax. No.: (172 - 5085566
 (vii) E-muil 1D: alliance_envirocarefilyahoo.com Il

viii) URL of Website: wiviw.allignerenvirocare.com

ix) GPS coordinates of HOF of CBMWTF: 30.703779. 76.797173
(%) Ownership of HCF or CBMWTTF: Private

(xi) Status of Authorization under the BilHlﬁrHﬂ_Wlﬂr
| Management Rules 2016:

Authorization No.: CPCC/BMW/61/2023
Valid Upto: 30¢11/2023

(1S5

(xii) Status of Consents under Water Act and Air Aci.:

Valid Upto: 30/11/2023

2. Type of Health Care Facility

HCF/CBMWTF Type:

CBMWTF

(1) Number healthcare facilities
covered by CBMWTE:

S43

(i) No. of beds covered by CBMWTF:

4823

(iii) Installed treatment and disposal
capacity of CRMWTEF:

T

(iv) Quantity of BMW
treatod or disposal by CBMWTF:

5056

3, of waste ted in
L L ey v Ke e

Yellow Category: 1295548
Red Category: 680659
ﬂu-r c?ﬁ;ﬁ? 192537
B ;1923
Ceneral Solid Wasie: 0

: 5175

4. Details of the Storage, Treatment, Transportation, Processin

£ and Disposal Facility Details

mMn{ﬁ:n-dhwhﬂm Kize: IR720
Capacity- 18000
Provision of on-gite slorage: —— ]
Al Envirocare company Pt Lid 1828 Inddwsirivd Arew, phove-], Chandiparh,

Pagel
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[ WA

lll.h! ﬁiarnh:ltilﬁuniﬁul:

L ]

Name and Signature of the Head of the Institution
Date :2905/2023

Phce:rm\miuumu

xnmx-mmm_umm 1859, Induxtriod Arow, phaya ] Charndipnrk,
FPuged
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Chandigarh Pollution Control Committee
Ground Floor, Paryavaran Bhawan, Madhya Marg,

w Sector 19-B, Chandigarh

Consent No.CPCC/RSBWTF/12372019/ |7 | 3055 Dated: 3l /)a

Consent 10 operate under Section 25726 of the Watter (Prevention and Control of Palltjtion)
Mty 1974, s amended and wider Section 21 of Air (Prevention snd Control of Pollution)| Acs,
1981 a amended (1o be referred as Water Act und Air AT respectividy )

Consent i gonited 10 Mis Alliunee Envivecare Compuny Py, Lud,, Plot No, IR,

Industrial Aren, Phave-1, Chundigarh locsted i the dres declared under the provisions of the
Warer Act/Air Act subject 1o the following termn and conditions:-

1. The Conscat to operate bs valid upto 30.11.2023,
L The Consent is valid for running o Bie-Medical Waste Trestment Facility| for
treatment of Incinerable & Non-Incineruble Bio-medical Waste genernted i [T,
Chandigarh with proposed gross capital investment of Ry, 200.5 Laes only,

Componenty Muximum Quantity
Incinerable Bio-medical Waste 3000 Kpiday
Noa-Ineincrable Blo medical Wiste 3000 Kgiday

3 The Consent to operate hay boen upproved by CPCC from pollution uugxc and the pnit
shull obtain all other formal consents from other eoncermed dipartments like Elostricity
Depariment, Food & Safety Mepartment. Estnie Office and Firs Department o] (i

peetled),

4 The unit shall compiy with the conditian imposed by SEIAA in the Envirmmepin
Clearunce bs required under ELA Notification. S—

3. The unit shall obwin prior permission from CPCC belore expansion/modification]up-
gractation of the process: plant/machinery

6. Ihe authorized porson of the unit shall intimate the CPCC befbre closing of the unit.
7. Conditions under the Water Act: '

(¥ The daily quantity of made ¢fTluent from the unit 18KLD
shall not exceed

() The daily quantity of sewage from the imit £liall 1oR enceet L2 KLD

(iif)  The daily quantity of watee consunption shall net excead 3.0 KLD

(W) Sewnge/Effluent Treatment:

The applicant, shall maimain comprelipnsive Teument sy stea as, per e subimi
thavoinge uned shall treat tpde efffuent with reference o influem quality mdnpuﬁl;
and maintsin the dame continunusly so 45 1o achieve e quality of the (reajod
el m:hp'mlhuiq*;m.hgibuﬁw: 7

s W)

| Parameters [ Permissible Limits
pH ' ; i Hetween 6.3 and 6.0 b
[ Stpended Soiids ! 160 mg
XF};—#\ ° ROD B | 30 mgh I
[T;?br}' - T 1l | S0mgt |
ON& Greme . 10 mgi i
[uﬁ'-liay st | 0% survival of ish sher 96 o il |
=% o 100% e fMuen 1

Pije | of7
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The efflucnt should meet the general siandupds as luid noin the

mental Protection Rules, 1986, before disposal mto the gew syslem

Conditlons under the Air Act:
(1) The applicant shal) Provide the chimneyistack of the following specificatidn:.

[ —_— o

—_— e S

-5 =
ﬁnmm wttnchod o | Height of stack

M= IeS __! M5 Allizgce uhm“

01 Ne. Incineruor | 30 ot T ooy O Plat

(200 K ghour) o No, 18219, industiaf mn.'

e L e Mhasi-1, Cland h |

DT Set e i ;

—UOKVA capuity) | 20 meter rom foof i o !
01 No. Baby Boiler [ 11 meter from the &

L (200 Kg. capacity) _ground level, | 3 ]

(i) The applicant shyl] operste and maintain the same continuously so s o schijeve b

level of polliants 1o the following standands..
=T

[ AS.Ne. Sh:lgmﬁn-d]:"' Parameter I I'npmml;dl,.h_-lt» __'

J i
L ] ] DG Set F""‘"‘;’P“;:}”'“" I: 150 meNn?|

|

Noiwe Standurds (manufactured o or after the 1* Jnguary, 2015} -

The muimum Mfﬁﬂm level for new diesel ﬂhmm- (D) mepx withy

3. The wmperntine  af the primany chamher iball be 800" C and (he socondary

chumber shal| be ma&aﬁg.-grmsp?‘c—@ﬁw G
4. The secondary chamber gas residenes time thall be a1 keunt two seconds,

B, Emission Stundars:
Parameters

Concentration
I Particulie Mamer (PM) 50 mgNm’
3. Nitrogen Onxides NO and N0, S0 mgNm'
expressed os NO,
3. HCL 50 mgNm'
4. Total Divxine & Fueans 0.1 ngTEQNM' (a1 1% 0y)
5. Hgand its compounds £1.05 mg'Nm’

aied capacity upto 1000-KV, l,hqlluhh:q,_g}nr after e 14 J‘I";ﬂ'ﬁ?ﬁﬁi shal] be 75
ABEAY ut | meter from the -ﬁ:n-unmm z ol e
- M "icteno I' A _IJ-'.;-'; "‘l ‘i'-'n. 2
; b Etficia WHHMM s .-:ﬁ.’!l
2 Combustion Fficien El-"-'-"ﬂfﬂ]'.lljllhi s fillows:.
tlEn.-._ [ _‘xllm Lk
%0y % €0

] Wastes 1o be incineraed “hall not be chemically wouted with any chlorindied

disinfeciunty.
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Comsent No.CPCC/RSRWTF/123724016/ ;§> 28F Dated:
. Adlt Trom incinerstion of bomodieal wuste shall be disposed of at
hazardows waste tremmen: ang disposal lacility. However, it muy be df
municipal landfill, if the toxic metals in incinertion ask are within the
quantities us defined under the [amrdous & Other Wastes (2
Transhoundary Movement) Rules, 2016 v amvended from time to time.

- Only low sulphur foel like Light Diesel Ol ar Low Sulphur Fleavy
Dicsel, Compressed Natural Gas, Liguefied Narueal Gas or Liguefied
Cins shall be ased ay fuel in the incinertor.

.. The occupier or operator of » biv-medicul waste treatment facility) shall
y moniter the stack gascous cruissions (under optimum capacity the
incineratir) once in three months through a laboratory spproved under
Enviennment Proteetion Art, 1986 and a record of such analyvsis resulid shall
be muintained and submittod te the preseribed autharity Le. CPCC, In gase of

dioxins and furans, manitoring should be done onee in o VEiE,

. The uceupier wr aperator of the hin-medienl waste treatment Tarithiy] shall
install Continuous Emlssion Mnn#urlug System (CEMS) for the pa ters
as stipulated by CPCB in suthorization and trunsmit the data reil time fo the
servers at Chundigarh Pollution Control Committee nnd Central I tion
Control Board, | SRS

. Al monitored vilues shull be comecied 1o ] 1% Quygen ondry buxis...
. Incinerators (combustion chambers) shall be opemted with such umv:—Fum

reteetion time and wurbulence, #s 1o schieve Tolal Orgemic Carbon content fn the
slag and bowom wshies igss than 3% or iheir loss on ignition shall be less than 5%

of the dry weight,

& The occupler or eperitos ol Bio medical Wasie Treatmient Fuclity lw;mm.pgmhull
U catbustion gus analyzer ko meiwure C03, CO and O, ——

£ STANDARDS FOR AUTOCTAVING OF RIO-MEDICAL WASTE.

The autociave should be d:ﬁﬂnwd i the puipaies ol disinfecting und treating! hic-

(1) When operating a gravity flan siitociave, medical waste shall be subjecied 10: .
(i) » temperutare of nul.luii‘-'lﬁm 121°€C and presmure of 15 mﬂ;ﬁm%{mﬂ
of R

for an muteeluve residence time of not ess than 60 minutes; g g
(i) temperatune of ot tesk han 135 C nd  pressure 0f 31 i for an dioclave

residence time of not ess than 45 minutes; or

of not izss tha _lﬁﬁiiﬁnﬂwufﬁgpdﬁ&i}minw
residence time of not less dban 30 minmes.

{2} When sperating o vacuum astoclave, medical waste shall be subjected to o minimuts of
three pre-vicunm pulse o pergee the mutoclave of all air | he air removed d the
pre-vacusm, cyele should be decontaminated by mesns of HEPA and setivaded eathon
filtration. steam treatment, or any other method fo preven! release of pathogen. [The
waste shell he subjected 1o the following:

() aempernture of pol loss tun | 21"C snd pressure of 14 psi per in mitoclave
ressdence Do af not less thar 435 drinetes, o

— .
AF}'"—‘" {ii) o temperature of not less than 135°C and o pressure of 31 psi for an auloclave

residence time of not Jese than 30 ninntes:

(3} Medical waste shall not be considered as properdy trested unless the Gime. tmnperI::
and pressure indicutory mdicae that the recuired tme, temperatire and promure

Page 3 of 1




M) Rmrdiq of operationg) Parameters: Faoh mulockave shall have graphic odcaenpuer
recanding devicer which will huitomatically angd continuonsly monie and rechind dates,
ume of day, foad idemification nuber ang OpCriting Paratbetery lhrm;ham
length of the adlockive cyole

(3) Validation (est for autoclaves The vislldation west sty ) use four biological indicaior
SIrips. one shall be used ¢ 8 contn| ang left at room lemperiune, pog three|shal| he
plnved in g SPProximane centur of thee ceniainers with the wase. Personnl ghiiect]ve

(6) Routine Test: 4 chemical 'hﬁﬁulnrnﬁp o ape that changes colgur whien 5 o i
iemporatiire is cuched can Be ed 1 verily that 1 speeific temiporitun: b | hoen
achieved [y My be necessary 1o e mure than ong s

different locations

(7) Spore testing: The e

lollowing minimum requirements:
(0 The shredder for bio-sedical waste shall b of robust. design with mitinmn
miintenancs reyuireiient:
(i) The shradder should be properly devigned and covered 1o avald spillage and dufs
genermtion. [t shoyld be desipned such thay it hus MinimTT rrama) handling;
(M) The hopper and coiting chaniber of the shredde; should be so desigrod 1
secommadate the wuste bag full of bio-modical wasge:
(¥} The shredder blade should be highly resistant gnd should be able 1o shred wastp
shurps, syringes, wcalpels, blades. plastics, catheters, intravenous el bllagics
Page 4 of




Consent No.CPOCIRSBW TH/1 2377201 97 [§ -@ 3258 Dited:

blood bags, gloves. banduges cte. It should bhe able o handle’ shred wet
eapeciully wlier microvwayer sulvckivehyiroglave:
(%) The shredder blade shall be of nem-camosive und hurdened stsel:

2) ekl

wogie,

(Vi) The sheedder should be 3o designed and mounted so as not 10 generate dusi,

high noise & vibeation:

(v} I happer lid or doar of eollection box in opencd. (he shredder shoull wop

altomratically for salety of vperntor;

benmchmiammnw:nliyﬂnplhcshrzﬁderml'

(viil) In easé of shock-foading (non-shreddable maiesial in the happer), llmbmhj
ay

emergency/accident

(X}  In cese ol overdomd o jamuning, the shredder should have mechanism of sdverse

motion of shaft 1o avoid my emergeneyactident;

(%) The motor shall be connceted o the shredder shafl through a gesr mechanigm, o

ensure low mm und safety;

(xiy  The unit shall be suitably designed for operulor wifety, mechanical as will as

elecirical;

(5i1)  The shredder should have low rotstional speed (muimum 50 rpm), Thid will
ensure beller gripping and cutting of the bio-miedical wiiste, Hevised Guidgline

for Commaon Rio-medical Wase Trewtment Faciliges 13

(i), The dischage hyight ((iven discharge point 1o grouind Jevel) shall be sull

i

(minimum 3 foet) 10 swcommodate the containers for collechion of shr

o material, This would J.T:nd spillage of sheedded material:

ient
el

: 1 .
(xiv)  The miniowin capacity”of the motor atmched with e shreddes shall be3/KW
for 50 Keir, 5 KW for 100 kyfhe & 7.5 KW for 200 Ke/ir and sl I:I::

phase induetion motor, This will ensure elficient cuttng of the bio-
Wasies as prescribed in the Bio-medical Waste Marupement Rules: and

(xv) The shredder also should be Sited with separate “cnergy meter” for recorfling

i | T iwwmmhwmmm - B

S Unit shall comply with the ey guidelines for Bio-medicn) Waste Incinerpior

tssued by Central Pollution Control Board, Delhi.

0 The applicunt shall akie ndequste measures for control of noise from its own S6iissAb s

to.comply with the stndurds-laid down under relevant A %

1. Unit shall comply with the provis s Of Bio-medical Waste Mansgement Rules, 2016,

12, By granting consent (o operate, CPCC is not makiog any commitment

ng

providing bio-medical waste of any/all health care facilitics to the unit Le. My

Alance Rirviozare Compauy Pyt. Lid. S
13 Unic shall make siandby amangsment for treatment of incinersblé/on-ncinerable

medical waste in case of any fl!ljfﬂ__uf machinery/equipment.
]

Id.  Bio-medical Wuste Treatmens Facility muy have agrecmenr with uny Health Clire

e Facility of Chandigarh as perrates mutaully agreed by both parties. |

15, In ease of uny dispute with respect tn rates charged or any other matter, matter sill

" be roferred to Distriet Level Tusk Force (Constituted by the Chan

Administration vide no. SA/ED/2011/146-155 datod 04,02.2011) for implementa

rh

and monitoriog of Bio-medical Waste Rules in Chandiparh for final decision on fhe

same. Decision will be binding on Bio-medical Wasic Treatment Facility,

«16. Applicant shafl fusther get the samples of waste water/noisefemissions analyzed quml:,

© from the labomtory rocognized by the CPCCISPCR/CPCB/MoLF&CC under intimation 1o

this office. Test repart shall be sent 1w CPOC.

V7. The unit shall regularly yubmit the environmental sustersent in the prescribed form.V for

-, Whe previous financial vear not lmer than 30™ of September every year 10 CROC,

I8, This consent w operie s issued from pollution angle only. and does not ghsolve
T projest proponent from the other statstory ohligations presuribed under any other law for

wny other lnstrument in foree. The sole snd compiete responsibility to comply with
Page 5 al'7




19 Tha, notwithstnding anything provided here in borve, Chandigath Pollugion Conitrol
Commitice shall have Power and raserves its right gs contained under section 27(2] of the
Watter Act and ynder seetion 210683 of the Air Act 1o review anyone or ul| the conflitioms

impmu!hnvlnubwumdmkcuml:vsriuiunuirdmmﬁf for the purpise of Alr Act
and Water At

20.  Unit will (nstall the COTV canwry (112 camera) at the uppripdste Jocation |y the
premises which should be connected with the server of Chandiparh Pollution Chntrol

Conunittee and Conrryl Pollution Conto) Bogd.

LAl The athievement of the adequacy and elticiency of the elflueni restment plant/podlution
control devicesre-gireulation System insaalfed shall be the entire respomsibilition § e
unit

22, The wnit shall  submit yemly  cotificale 1o the effect  that| no
sddities/upgradationmod ieation fmcdernization has Peen carvied ow during the prebious
year otherwhse the uni shall apply for the varied torsen,

- Any umendmenty/revisions made by Mol HCC and CPCB in the perniissible fimils for
discharges shal| be upplicable tothe unit from tho dute of stich amendinentrevisions

2 Any upst conditions in the plamt/plants of the uni, which is likely 10 result in incrgused
eMueant andior resulys i violation of te smndasds luy down by the Boand shall be reparriad
o the CPCC immediate]y failing which any stoppage and upsst conditions that come the
Wotice of CPCC and its offieers, will be deemed to intentional violntion of the condi ions
of consent,

25 The autbarised oubler angd mode af dispowd shail not be changed without prior wrten
permiksian of the Commities,
26, The unitshell provide e electomagniztic ow meiers at (he sound¥ of warer supply. ai
inlet'outlet of offluent trentment plaat within one month sind siwl) maintudn the record ol
daity reading and subait he same to CPEC by Sth of the Following month, -~~~
2T The diversion or bye pass of day Gischarge from facilities utitieed by ihe applicant o
¥ mmintnin compliunce with the trms and conditions of this eansent is prohibited exeepr:

i) Where unavoidable 1o preven: loss of |ife OF 50me propenty demuge or

{ii)  Where excessive sturm drainuge or run off would domage facilisies novessary [lor
complionee with mﬂd conditions of this Eoasnt The npplivamt ill

immiediately natify the ¢
bye-noss. _
MWy Solids, Studge, Fllter backwash or other politant femaved fom of resulting frbm
~ treatment of control of waiste. ailees shll be dissosed ofl'in such o mmrh'ﬂbﬁmm
- pollutunts from such materials O cittering into nmural water -
of failuro of re-circulation elllient treatment plany ; LA
3. The unit shall ensure that 1% 1nsilment capacity and quantity of hlo-nmdimt wuste do rl;:
exeead the guaniity meil 7 the consent und shall not cariy out any' xpans:
without the pric peemi O of the Comnmitte,
31 Unic shall apply foc rencwal of Gonsent iy ihe. presoribed foarm atjoast 90 days betore the
S date of expiry of his consen: !
3L 'The unit shull provide sepatale : rgy metes pnd water metes ond rmaintain proper recofd
© of its running electricity eo 1, date and time of operation, break down if any and
vther reluted activities we. in Laghouk as per format enclosed ot annex et A,
GENERAL CONDITIONS FOR CONSENT TO DISCHARGE - FEFFLUENT, EMISSIONS:
HAZARDOUS WASTE
n)  Any upset conditiong In operations‘procesn i the premises, which may calse incre
© effluentor result in vislation of standards preseribed in the Consent Order be reporied o
Chandigarh Pollutlon Comtrol Commiiiee a1 the first instance.

tisaning authorty in wiiting ol'epch sich di
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L‘Mtﬁu.(?cmﬂﬂWHFﬂﬂleﬁ%J} 3258 Dutid: 21 0)-)4
b The applicant sha)| fractice good howseleeping. Ayl Pipevalves dening Condiiy wewerg
shall be kept foak proof. Flaoe Wushings from operagiony Process ares shall ng Allowed

to find iheir VAY i stormewnier draing or open reas, The anit shall nig Y ssli
waste I open Innrcle‘ouride 5 premises o the nudsanpe of the public o 1o be deisrecnt 1o

the environment 0 any msener,

¢l The applicant shall go i for recyeling/royse of Water as fisr o Pructicable o nj i#: |he
dischurye of wastes Inio the envimnment and shall work 10 adopt clean Techualopyls sedige.

the generation of environmental pollutunts,

& The unit sy tahe necessary MEps 0 ensure that apise pollution Js nat caused ftom jta
Opesations 10 the nuisance uf the public or workers The unit shall tot bl any madrial ¢n

the rondl side andror inside‘outside jis PEmises (o the myisance of the public e 10 e
dererront o (he ernivironment in My e

€ This comsent yiunds cancelled il there will be any nermachment of Govdramen;
ul band by the umit iv, Ms Alliance Enviencare Company Py, Lid,.
0 The umit ie. My Alliunce Eavirovare Company Py, L., Plat Ng, 1829, Industrial
Area, Phase-|, Chandigurh ghyj| comply with the peovisions of the Envithamen
(Protection) Ace, 1986 e the rules made theseunder,

e
Eudsi, No.g TC(‘JRSBWJIE?J’WIW

usmistse and oher uApects related fo vowr
(il required).
T.C. Nautiyal, IFs
\ Muuher-'hm_:l;q
3 i i
it | _
| Jf | sl N
| :!Ei;!.
| g
o e
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, CHANDIGARH
Ministry of Environment, Forest & Climare Change, Government of India
OfO Deptt, of Environment, 3™ Floor, Paryavaran Bhawan
Sector 19 B, Chandigarh

TEL. 0172-2700065

No, 205Z Dated: 5}{,1;/;; :

Ta

w M/ Allisnce Envirocare Co. Put. Ltd.
Plot Ne, 1B82/9, Phase-|
Industrial brea, Chandigarh

Subject:  Environmental Clearance (EC) to Alllance Envirocare Co. Pvi Lid,, Ij the

installation of Incinerator in the Biomedical Waste Treatment Facllity,
No. 18279, industrial Area, Phasa 1, Chandigarh

Pl

This has reference tg your proposal No, SIA/CH/MIS/16249/2016 seeking prior
gnvironmental dearance undpr the EIA Notification dated 14.09.2006 and amend nts
thereof. The proposal was considered by the Expert Appraisal Committes (EAC) in Its{34™

meeting held on 27" Oct 2017 and recommendations for the grant EC was forward,

to

U.T., Enviranment Impact Assessment Authority (SEIAA), Chandigarh dated 16" Nov 2017
The project was considered by the SEIAA, Chandigarh in jts 13™ meeting held on 27" New
2017 and the details of the Rroject as per the documents submitted and presented dufing

the aforesaid meetin BS are as under:

The proposed Project s the upgradation of existing Blomedical w

1e

Treatment Facility by installation of g New incinerator & Baby bailer having capagity

200kg/fhrs each along with APED device and proposed capital cost of the preject is 8BGO

Lacs. The project falls under Category “8° projects of BCLVItY 7(da) as per ElA Notification

dated 14™ Sept 2006 and s subsequent amendments dated 17" April 2015, under B
Medical Waste Treatment Facilities, The site proposed for the installation of incineratior

Plat No. 182/9, |ndustrial Area, Phase-l, Chandigarh, lles near Long: ¥6" 47" 48.72" East ll:d
[

Lat: 30" 42'04.80" North and |s at an Altitude of about 379 m above mean sea level, T
project is located within notified industrial area, Other detalls are as fallows:

Water Reguirement: The fresh water requirement of proposad project will be 7.0 KL

G-

at

which inclede 2.0 KLD for demestic purposes and 5.0 KLD for floor & vehicle washing, T
waste water generated from floor & vehicle washing will be treated through ETP a
domestic waste water will be discharged to public sewer, The treated waste water from
will be re-used in venturi scrubber sttached with Iﬁ:in:mw.




90
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Waste Water Generation: The entire system shall be a zero discharge system i tefms of

wastewater discharga from the process as the mlmu wastewater is re-circulated badk into
ventuni scrubber followed by a flooded scrubber with water quenching arrangement and
maost of the water used s in terms of make-up water. The water discharged regularly fithin
sultable period of time by the process of blow down from venturl and scrubber, shiall be
treated |n the ETP. This water also shall mest the wastewater discharge standards for
sewage system.

Air Emisslon & Air Paollution Contrg| Measuras; The air emission from the proposed I'In:lliw

would be SPM, 50, NO, and HOl from Incinerator stack To control air emission Venturi
scrubber as a pollution contral system with adeguate stack height will be installed| The
project proponent will install alkali scrubber 25 air poliution control device on incineratior, A
sllent DG set having 80 KVA capacity will also install, in case of non-avallability of power,

Solid Waste Generation & Disposal; Incineration ash, used ol and ETP sludge will be

generated from proposed facility. Used oil will be re-used as 2 lubricant in the machinbries
within the premises only. Incineration ash and ETP siudge will be sent to the authol ized
Secure Land Fil,

Pawer Requirement: The power requirement of the plant will be 50 KW, Diesel generator
set would be provided as standby arrangement for power with sufficient capacity 1o run{ the
treatment equipment during the failure of power supply. The generator set shall comiply
with the necessary requirements under the Environment (Protection) Rules, 1986.

During appraisal of the project, the SEAC, Chandigarh in fts 33" meeting difted
11" Sept 2017 asked the project proponent to update the name of project as per the isslied
TOR by SEIAA, Chandigarh dated 8 AUg 2017 and to submit [ustification regarding the
requiremnent of lesser land (as required in the latest guidelines issued by CPCB, New Defhi)
for the project alongwith an undertaking regarding compliance of all the conditions
mentioned in Bio-Medical Wasta management Rules, 2016,

The projact proponent had submitted the required undertaking vide letter Mo,
AECPL/CHD/090/2017-18 dated 3" Oect 2017 and intimated that to comply with fhe
guldelines of CPCB, New Delhi regarding minimum land requirement (0.5 acre], a plo
adjacant to the current site (182/10, Industrial Area, Phase |, Chandigarh) has been acquirpd
having address 1B2/9, Phase-|, Industrial Area, Chandigarh on initial lease of 10 rs
measuring 2,080 square yards, which is equivalent to 0.5 acre. Accordingly, a new lay out
plan of purposed incinerator and other waste treatment technologies in the new plot e,
182/8, Phase-|, Industrial Area, Chandigarh has also been submitied.

~The SEAC, Chandigarh after due consideration of the relevant documerits
submitted by the project proponent and additional clarification furnished in response to jhs




observations had recommendad the grant of environmental clearance ta the above
mentioned project at the new site i.e. Plot No. 182/9, industrial Area, Phase-|, DtandiI

91
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arh;

subject to compliance with the EMP and other stipulated conditions. Accordingly,| the

SEIAA, Chandigarh (UT) hereby aceords necessary envirenmental clearance 1o Allllnre
Envirocare Co. Pvt. Ltd. for the installation of Incinerator in the Blomedical

stey

Management Facility, at Plot No. 182/3, industrial Area, Phase 1, Chandigarh, under
category 7(da) of EIA Notification, 2006 subject to the strict compliance with the spetific

and general conditions mentloned below:-

Part A, General Conditions:

That this environmental clearance is subject to obtaining prior clearance filom

forestry and wildiife angle including clearance from the Standing committes of Natidnal

Board for Wildlife, as applicable and i required under Eco Sensitive Zone Notification
{Chandigarh). It is categorically stated that grant of environmental clearance would fiot

necessarily imply that forestry and wildlife clearance shall be granted 1o the proje::lnd
that their proposals for forestry snd wildlife clearance shall be considered by the resp

Vi

authority on merit and decision taken. The investment made in the project, if any, based|on

environmental clearance so granted, In anticipation of the clearance from farestry and

wildlife angle, shall be entirely at the cost and risk of the project proponent and SEAC/SEIRA

shall nat be responsible in this regard, inany manner,

i,

V.

All the recommendations, mitigation measures, envirokmental protection measudes
and safeguards proposed Iin the ElA report & Enviranment Management Plan by
project proponent and details mentloned above from page 1 to 3, approved hy
SEAC, must be ensured,
All parameters listed In Envirenmental Monitoring Plan approved by SEAC must be
monitored at approved locatlons and frequencies.
A proper record showing compliance of all the conditions of environmental
clearance shall be maintained and made available at site at all the times.
Cansent for Establishment shall be cbtained from the CPCC, Chandigarh under the
Air and Water Act for the new site Le. 182/9, Industrial Area, Phase |, Chandigadh
and a copy shall be furnished to the SEiAA, Ehandigarh before taking up any uﬂull
at the site.
All other statutory clearances such as the approvals for storage of diesel fram Chidf
Controller of Explosives, Fire Department, Civil Aviation Department, Forest
(Conservation) Act, 1980 and Wildifa {Protection) Act, 1972 etc. shall be obtaineg,
by project proponenis from the tompetent authorities and from other statutor)
bodies, as applicable




VI,

Vi,

Vi,

X1

Xl

Xil,

XV,

Xl
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The Air Pollution Control Devices should be put |n place to ensure compllance of
emission standarde zs Prescribed in Big-Medical Waste Mansgement Rule ), 2016

Stack height shall be 35 m above the ground level
Blomedical Waste shall be callectad from varous health Care Facllities segregated in
color coded containers s per Blomedical Waste fmanagement angd Handling) rules,
2016 and the collectad waste shall be transporteg in specially designed |closed
vehicle for treatment and disposal,

Double containment s¥stem shall be provided for il waste transport vehitles to
woid splllage. The splllage shali be clearad Immediately. Vehicles Ihnuid
praminently display complaint numbers for use of public as well 35 antidotes to any
toxic waste,
The containers should be covered during transportation in order to prevent
eXposure of public to odors and can tamination,
Transportation and handling of Blo-Medical Wastes shall be a5 Per the Bio-MMadical
Waste Management Rules, 2015 Including the section 129 to 137 of Central thar
vehicle Rules, 1989,
The leachate, if #ny. from the facility shall be collectad and treated in the Efflusnt
Treatment Plant to meet the prescribed standards before disposal,

Applicant should ensure instaflation of photovoltaic cells (solar energy) for lighting in
common areas alongwith LED light fixtures, and other energy efficient Int
machineries and Equipments.
Applicant should have two storage rooms separately for treated and untregted
waste,
Ash from Incineration and Sludge from Effiuent Treatment Plant shall be disposed off

In nearest TSDF through authorized vendor/ recyclers, Used oll will be pro rly

stored and would be sold as per Hazardous Waste (management, handling & Trahs.
boundary Movement) Rujes 2016,

Only low sulphur fusl [ike Light Diesel Qil or Low sulphur haavy Stock or Dlesh,
Compressed natural Gas, Liquefiad natyral Gas or Liguefisg Petroleum Gas shall [e
used as fuel In the incinerator,

Process effluent/any waste water should not ba allowed to mix with storm water,
Suitable masking agents, Ecosorb {organic and blodegradabie chemical) and alumina
shall be used around odor generation areas al regular intervals for dilution gf
odorant by adar counteraction or neutralize.
Appiicant will ensurs to yse only nen chlorinated bags for handling and sto ring big
medical waste. In any cass, Applicant is not allowed to use poly and plastic bags.

All safety measures will ba strictly followed by workers for handling of Big medica]

waste bags during storage and feeding at incinerator to prevent health hazards,

Pagedafp
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XX.  Applicant shall ensure to conduct quarterly health check up of workers working In
the plant.

KXl Incinerator should be properly interlocked with venture serubber to contral air
pollution,

XXl Applicant will install continuous online monitoring system to monitor the emisgions
from the stack. Periodical air quality mn;riitnﬂng in and around the site :h:I be
carried out. The parameters shall include Dioxin and furan,

XXNL.  Proper Parking facility should be provided for employees & transport sued| for
collection & disposal of waste matar|gic.

XXIV.  Necessary provision shall be made for fire-fighting facilities within the complex,

KXV.  Incineration plants shall be operated (combustion chambirs) strictly within such
temperature, retention time and turbulen L€, as per the conditions mentioned in Bio-
Medical Waste Management Hules, 2016 and prescribed by Chandigach Pollution
Control Committes,

XXVl The project proponent will set up separate environmental management call |far
effective implemantation of the stipulated environmental safeguards under the
supervision of Senlar Executive,

Part B, Specific Conditions:

I The project autharities should comply with the provisions rmade in the Biu-medrzl
waste management Rules-2016, Revised Guidelines-2016 ssued by CPCB New Delhi,
Hazardous Waste (management, handiing & Trans-boundary Movement) Rules 20 LB,
Manulacture, Storage and Import of Hazardous Chemicals rules 1989, as amended
and the Public Linbility Insurance Act far handling of hazairdous chemicals stc.

Il Any appeal against this environrmental clearance shall lie with the National Green
Tribunal, if preferred, within o period of 30 days as presoribed under Section 16 of
the National Green Tribunal Act, 2010,

Wl The applicant will take necessary measures for prevention, control and mitlgation of
Air Pollution, Water Pollution, Nolse Pollution and Land Pollution including o
waste management as mentioned by him in Formel, Final EIA reports adgd
Environment Management Plan (EMP) in compliance with the prescribed statut
norms and standards,

V. Ambient noise level should not exceed the permissible limit. The overall nolse le

in-and around the plant area shall be kept well within the standards by providing
noise control measures including acoustic hoods, siencers, enclosures ete, T

ambient nolse |evels should confirm to the standards prescribed under EPA ruleg,
1989 & Its amendments,
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Adequate measures shall be adopted 1o ensure industrial safety. Propdr fire
detection & protection systems shall be provided to control fire and osion
hazards. The Implementation and manitoring of Environmantal Management Plan
and Disaster Managemant Bjan should be carried out by diverting at-least fs. 15
Lacs, as submitted in the Eia repart,
Venturl serubber (alkaline) should be provided with the incinerator with k of
adequate height (minimum 35 meters) to control particular em fSuh:nnIthin
SOmg/Nm', Continuous Online Stack Monitoring System should be Installed and|data
connectivity must be provided to CPCC's SErver.
Log-books shall be maintained for disposal of all type hazardous wastes and sha Il be
submitted with the compliance report.
Waste water generated from the facility shall be treated in the ETP and trested
waste water shall be reused In the APCD connected to the incinerator. The witer
quality of treated effluent shall meet the norms prescribed by CPCB,
Untreated domestic effluent should not be discharged into open drain. The domdstic
effiuent should be treated in a well designed septic tank with soak Pit. As soon as|the
sewerage system is made operational the domestic effluent from the project shauld
be discharged only into the sewarage system for treatment n STP,
Applicant should also install Internet Protocol PTZ camera with night vision fac{lity
along with minimum 05X soom,
Project Proponent has 1o strictly follow the direction/guidelines issued by MogF,
CPCB and other Govt. Agencies fram time to time.
Project prepensnt skauld carryout periodical ground watar/sajl manitoring in and
around the site to check the contamination including TCLP test for heavy metals.
Treated flue gas emissions discharge through stack to atmosphere shall slways pe
less than or equal to the parameters specify emission standards notified by CPCB.
Occupational health surveillance program shall be undertaken as regular exercise fior

all the employees. The first aid facilities in the occupational health centre shall =
be provided and the regular medicai test records of each employee shall he
maintained separately,
it is recommendad that project progonent may explore the possibility of Using waste
stui:blefagrlculrurat waste/blomass briquettes for preheating of boller. Also, tHe
project proponent may Improve the energy efficiency of the setup by utilizing :l
heat of flu gas for preheating of autoclave,
The Project Proponent shall publish at least in two local newspapers wide||
circulated, one of which shall be In the vernacular language of the locality
concerned, within 7 days of the issue of the clearance letter informing that thy

-

project has been accorded enviranmental clearance and a copy of the clearance
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xvi,

Xix.

Xxl.

XX11.

XX,

Endst. No. SA-ED Dured:-

A copy is forwarded to the following for information and BecesEary action:-
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letter is available with the State Pollution Control Roard and also at web site of|the
State Level Environment Impact Assessment Authority (SEI84) and a copy of |Lhe

same shall be forwarded to the Regional office, MOEF&CC Gol, Chandigarh.

The Project Proponent has to upload anly soft copy of half yearly compliance regort
of the stipulated prior environmental clearance terms and conditions ineluding

results of monitored dat2 on 1" June and 1* December of each calendar year|o
MoEFECC web portal - http:ﬁ'ww.mvimnrnenhiﬁeaﬁnm.nimIn.
It shall simultaneously be sent to the Regional office of MoEF&CL, the respectly
Zonal office of CPCB and the SPCH.

Full cooperation should be extended to the Officars and staff from the Ministry
its Regional Office at Chandigarh/ the CPCB/ the CPCC during monitoring an
project.
The SEIAA of Chandigarh reserves the right to add additional safeguard measu
subsequently, If found fhecessary and to take action including revoking af

d

a

&

environment clearance under the provisions of the Environmental [Protaction) Att,

1986 to ensure effactive implementation of the suggested safeguard measures |
time bound and satisfactory manner. ;

These stipulations would be enforced among others under the provisions of Water

{Prevention and Control of Pollution) Act, 1974 the Alr [Prevention and control pf
Pallution) Act 1981, the Environment (Protection) Act, 1985 the Public Liability

{Insurance) Act, 1991 and ElA Notification, 2008,

Concealing factual data or submission of false/fabricated data and fallure to comply

with any of the conditions mentioned above may result in withdrawal of th
clearance and attract action under the provisions of Environment (Protection) Ac
1986,

The validity of the EC shall ba as per the provisions of EJA Notification, 2006 and iI
L

amendments time to time, subject to the fellowing: Expansion or modernization

the project, entalling capacity addition with tha change in pracess and or technology

and any change In product-mix in proposed mining unit shall require a3 fres

Environment Clearance,

' A

(SANTOSH KUMAR, IFS)
Member Sﬁt‘llm_l.
SEIAA, Chandigagh)

o

H

H
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The Director (g Division), Minfsrry of Enviramment, Forest & Climate
Delhi

The Additiong] Principal Chjef Conservator af Forest, Regional Office, Mi
Environment, Foresy & Climats Change, Chandigarh
The Director (EIA), Northem Region Office, Minisry of Environment, Forest & 4
Changea arh

The Smm:y' ' Environment, Chandigarh Administration
The Conservutor of Forests, LT, Chandigarh,
The Member i

The Chief igark
Member Secretary, SEAC, uT, Chandigarh
Circular File

2

(SANTOSH IFs)
Member S¢ tury,
SEIAA, Chan rh

Secretary, Chandigarh Pollution Control Committec, LTJI:., Chandigakh
Architect, U,T,, Chand
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Vi) Transporition & Disposal;

@) The oxeupicr ahall not sem, lend., dispose, ransfi or
waste without obwining priog e o '

b) An oceupier wha Trstsponts ur olfers for transpontation. hazardous wastes for pfYesite
iredlmeny, storage or disposul, must prepare o Minifest. i seven copies, s
:Ji:n&inn:c ma the manifist one Eacility. which is peemitted 1o Handle the waste doperibed
i iy

(1) The seader of the sasie shall FACRare seven coples of the munifest in hl:-m 1

comprising of colour code indivaged below and all sever cor

ighesion by and a t coples shall be biyned
Capy  mumber| e a—
with colour code = i !

Copy 1{Wihile) TTWtﬁ.mﬁhT the sender To the Srate Polliution
Coritrol Roard or Committee aller signing i the sov |

T F LT e e
F:up:,r 2(Yellow) To be retuined by the sender afier taking signuture oa it
front e transporter and the rext of the five signed eopiey |
FeoprT i o escaried by thotmmgporter. |
Copy 3 (Pink). ) Ta,be remnel by te recwiver (3e4a] T 5 trealment
a_ud disposal fecility Dperator) &ller receiving the |
nqa wndd the remiaintng four copicy duly signed by lh_g_-1

| Comy ¥ (Orange) ﬁmﬁq—mmﬁ@;ameﬁm
S Lo T T ==

| Copy § (Green) © b senl by the secciver 10 the State Pallim ) Control |
SSRGS P B ot o v St
Copy 6 (Blue) [0} m:ﬂ ﬁyr_ receiver 1 the seider afier frestment
o e F CE ISk *N

To beisent by the oceiver o the State Pollution J

F the seider in cuse the serder is in apother. State

sl ol bacrdonn waste, [

shall K (white) 1o the Stute Polliion Control Bhurd

the i  likety o e t any

transit State, the #hall an additionnl copy cach for intimatiy 1o
sucli Sratle snd | the samve fov the contomed Star Pollution Control

befare he hansts overshe hmmirdous wstes 1o the I s e

(3) No trsnsporter shall gecept hazardous wastes fror an sender for transport
it ks accompanied by coples 3 10 7 of the manfese

19) Tl trmasporser shall submit oopies 3 10 7 of the rmnilist cduly signed with
1o the reeciver ol the facility olomg with the wasie eonshomment

(3} The receiver alter noceptance of the wistc whall hand over copy 4 | 1))
the transparier and sehd chpy 3 (green) 1 his State Pollution Control Board ind
sendd copy 6 (blue) tothe sende und the eaipy 3 [Pink] shall be remined by
leceiver

(0} The copy 7(Grey)shall valy he sent to the Suie Pollution Control Boesd of e
sender, il the seoder is in another siute.

€} The unit shall sell the recvelable Hurnndous Waeste 10 only those parties havimg, il
regisimation us  HecyclerReprocessar  with environmnenialy  sound  muanegeint
lacilities, The unit skall submit the complinnce report 1o the committee,
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Authorization Nu,¢ H*mmm'rrmmgrw 130] 3254 Dateds| 3101 )¢
d} The packing, lubellng and lurisporistion of Huzardous Wasto shall be in dance

b) This authoridation does ot allow any impot of hazardous o recyelble
separute perrission is obtained from e BoardCommitioe,

€l It is the dulL of the authorized pecsn 10 ke prior permission of the
Pollution Cogual Commitiee befure closing down the facility.

d} The muthorizgtion ar s rencwal shall be produced fir inypection af the
officer suthosized by the Chandigarh Pollution Comzul Committes,

e} The oecupies shall take weps wherever feasible, for reduction in
Eeneruted, I

i The unip ahnjl not rest, lend, dispose, tansfer or otherwise transport the huzandous
Whste withoud obtaining prior pormission of Chandigach Pollution Coritrol Commitice

B Any unasuthodzed change in personnel, et or warking conditlons as meationed
m the applieation by the person authorized shall constitute g hra:xenl‘ the
il-lﬂﬂl‘l' il o

by Ao applicatiol lor the renewal of an outhortzation shill be made in Forme-]

% mithorized ‘lﬂlll Implement Emergeéncy Response Procedive
which this authonization is being gronted mn:iﬁhm all --+||r:m1 wpecific possiblo
fs spillages, leakages, etc. s their posdible Impact » also carry out
in this regard st rcgt;lw’:‘lhwvnl of time

i) The person authorized $hall comply with the provisions outlined in
Pollution Contmol Board iidelines o lmplementing Linbilities for B
Damages due oo Handling pnd Disposal of Hazardaus Waste and Penalty™

k) The importod hazardous and other wiste shall be fully insured for wansit ag
any sccidental occumence its elean-up operation,

1) The hazaedous und other waste which cfs genermied during

e Wil

fore s

n) The importer or mwmt%lhﬂ bear e cost of impert or export and mitisytion of
damages if any. i _ il

0) Any otlter canditions for domplisnce a5 per wmmww the Minjsiry of
Environmeit, Forest arid €limate Chinge or Contral Pollution Control Board fhon time

to time
-
i "\...- "
i L IFS
:mlm'wgs:ﬂllﬁ'
-
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@‘:g Eco Paryavaran Lahoratories & Consultants Pvt. Ltd.

"ilering wco bniance. . (Formerty known as Eco Laborataries & Consu Pwi. Lid.)
TEST REPORT
R Mo, ¢ TCLIB1823000002005F Tadt Raport No. :
Type of Sample : Emission Stack- Slo Medical Waste Inclnetator
Name & Adgires Alliance Envlnocare Company Pyt Lid, Work Order o, & Date
of Custowar 182/, Industrial Area Phiese-1 Chandigarh
Customner Peference No. |
[l any) -
Dato of Sampling B0J12/3003
Sampling Protacal 15 11255, CPCE: LATS/B0/2013-14 Date of Sample Receipt | 30712/2023
Mode of Collection of Sample| Samaling by laboratory Pesiod af Anahysis 30/12/2003 Ta B5/01,/2004
Source of Emission Incinerator Stack {200 kg/hr Dato of Reporting 08/01/2024
Stack Description Single, Clroular & Metal Fusl Used o7 A
Poles of Sample Collectian | From Port Hole after 2PCO APCD Detalls [if provided) | Refier Beigw |
Standard/Speciication Stack Eméstion- BNWM 2016: Sehadula I
| Testing Location O Site & Permanent Facliity
RESULTS
I, Chamical Tasting
L Atrnaspherle Pollution (Stack Emlssion)
[$:N0. [ Tust Paramatars unit Result Lmiting | Detection Limit Test Mefhod
Concsntration
1 [Particulate Matter at 11% 02 | me/Nm3 &l 50
e 5 Iumssnmn
1 | Ooieles of Mitrogan an MO 5t mg/hm3 13
11802 Co, b 5 FLMH"FE&'M
3 {MesuryasHg DL 0.05 001 |uUSEPA Methad
2
ﬂ 4 Carbon Moncuide st 11% 01 | mg/nma £9 -
b 5 r.usnrmx
5 | Carbon Diculie a3 £02 % 49
6 _|Ompgenas 02 % 151 1 hmlam:mm
7 _|Volumstric Flow Rate Nmhr 2583 . 10 [i5 11258 (Part )
! [ nn-hm 5 s Min. 3% ” e
e “Bag House Fiter Caramic Candie Fier 330
OTHER INFORMATION
Level, Na: Not Applicable
Tierrns & Conaditions | Mnﬂrmumﬂmnuhﬁhdﬁnmp‘..u
**End of Repon**
Senew B0 WY1 0
ECOBRANAR .q/ Industrial Area, Py -
72461625 @ 971308109 @ oo VIS (Sector14), Makal (Punja) 160075




{ @ Eco Paryavaran Laboratorles & Consulta Put. Lid,
il o (F known as Eco Laboratories & Con Pvt. Lid.)
winrbag see balangs, m
TEST REPORT
VR Mo :  ma Tent Report No. : NSTLI012230A017/4
mdmsmmmmmm
Nome & Address Alliance Efvirocare Company Pyt L1d. Werk Ordar No. & Date | Gaoti0e7} be 1371772038
of
Customer 182/5, Industrial Ares Phase-1 Chandigarh g
(if any)
b Diate of 012/2013|
| Sampling Protocol = 11255, CPCH: LATS/80/2013-14 Date of Sampla Recelgt | 30/12/202]
Made of Collection of Smpiing by laboratary Period of Anabysls 30/13/2023(T0 06/01/2028
Source of Emission Incinerstor Stack (200 Ke/hy Date of Regorting 06/01/2004]
 Stach D oeinerator Stack (200 Kg/hy) :
Stack Description Singhe, Clreular & Meta! Fus! Lised Lo |
Peint of Sample Collection Fram Port Hole after APCD APCD Detalls ¥ provided) | Refer feionh
Standard/Specification m:mm-mum&mu o
Testing Lotation On Site & Permanent Facijty |
RESULTS
1. Chamical Testing
memm c
S-Ma. | vect Parametars Unit Kol Umiting | Detection Limig Test
Cancemtration
1 immmumm mg/Nm3 722 50 10 |umn.umum f
h'l'- ——
Rewmarks ; "HHMHHET:HIIIEMHH*U
This is the part of 1. No. NSTLI01 373401,
fapart Port of Test Report
Abbreviting ULR: Uniue Lab Report, AOL: Belew Datection Lave, NA: Mot Apglicabie
Teims & Conditinng : rmrﬂumuﬂmnﬂnmmhﬁmaﬂmhmwm-u
**End of Report**
& e ‘
] ppovedh oy 1§
.| ?';L J'f;‘.‘;::rtrﬁhr!l 3 E
'-\Lc,‘ lm # ".
\i\?’;{
Authariz
o Mach ELAMT 4200 e

_ E-207, Indusirial Area,

Phasa VIlI-8 (Sector-74), Mohall (Punja) 160671
Qﬂﬁ!-ﬂﬁﬂ:ﬁ @ 9781303109 @) contactd

BCoparyavaran org | rrdﬂ&mmmgg W nom
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@CQ Eco Paryavaran Laboratories & Consultants P, Ltd.

TeRlg
T e bt {FMMHEMMI Pvt Lid.)

TEST REPORT

[—

| ULR Mo 0 ' Te1n#u823000001996¢
_’t!nﬂm: EMusm
Customer Name Alllance Envirotars Compamy Pvi_|1d,

Rddress 182/3, Industrial Area Phase-1 Chandigart

e e — —

IS 17614 (Part 1), EL.MSP-7.3

Sampling by laboratony
Parmanant Facility
After Sand & Carbon Fiter [ETP Cutlat)
Liguid with suspsnded & ssitlesbla partides.
Efflusnt- Public Sewers: EPALIRE Schedule i =
1042 ftre: Plastic & 1 Htre Glass Bottle Marked D/30/02
RESULTS
1. Poliution & Emdronment [Fffluent)
Unit | Result | Standard | Detection Limit | Test Mthod B
Total Suspended Solids mgl 35 600 5 153025 {Part 17)
< 743 5550 0.5 15 3025 (Part 11)
mg/l 13 0 B 15 3005 {Part 39)
Biachemical Owygen Demand mil 22 50 2 1!551:!5 {Part 44)
Chemical Qiygen Demand mgfi 130 - 4 IS 3005 [Part 58)
93% survival | S0% survival of B fl!isﬂ
- of fishafter | fish after 58 '
96 hours In | hours In 100% |
100k effiwant
offiuent
Remarks : NA
OTHER IKFORMATION
Abbravintion : LiLR: Unlgue Lab Report, BDL: Below Detaction Level, NA: Mot Applicable
Terms & Conditions ; Ploase refer terms and conditions en backside of Test Rupart (Page-1)
l-imd mnn‘

P B FMIT-H.0.2-010 Test Mapri

IECOISHENAN £-207, Induslrial Area, Phase VIll-B (Seclor-74), Mohall (Punjab)
16225 (@ 9781303109 @ contact@ecoparyavaran.org | md@ecoparyavaran.org @ www. org
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Item No.4 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
AL BENCH, NEW DELHI.

(Through Physical Hearing with Hybrid v.C, Option)

Original Application No.670/2023

AHNE:&UREW

Lalit Gupta -.-Applicant

Versus

Union Territory of Chandigarh & Ors. ««Responidents

Date of hearing:  12.01.2004

cmmnmn.mnmm mﬂm.mmnm
MEMEER.

HON’BLE DR. AFROZ AHMAD, EXPERT

Applicants: None for the Applicant.

MMEM'I——%_M___W aco received by Post.
ORDER

1. Mr. Lalit Gupta has sent by post the present letter petition

Tribunal, which has been treated and registered as O.A. No. 670/2023,

complaining about operation of Common Bio-Medical Waste Treatment
Facility at Plot No. 182/9, Indusirial Area, Phase- | Chandigarh by M/s

Alliance Envirocare company Pvt. Ltd. in violation of conditions imposed at

the time of grant of Environmental Clearance and Consent ta Operate

violation of environmental norms as mentioned in the application,

and in

2 Prima facie the averments made in the petition raise substantial

questions relating to envirenment ansing out of the implementation

enactments specified in Schedule.] to the National Green Tribunal Act)

af the

2010.
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0.A.No.670/2023 Lalit Gupta Vs. UT of Chandigarh & Ors.
-3-

7. List for further consideration on 02.04.2024,

8 A copy of this order, along withncupynflhcap ication and
documents attached with the same, be forwarded to anlrI Secretary,
Chandigarh Pollution Control Committee and the District Magistrate,
Chandigarh by e-mail for requisite compliance,

Arunmm’ljpngi,m

Dr. Afroz Ahmad, EM

January 124, 2024
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ANNEXURE Ea]

To, DATED: 05/02 /2024
Member Secretary,

Chandigarh Pollution Control Committee,
Ground Floor, Parvavaran Bhawan.
Madhya Marg, Sectar 19 B,

Chandigarh - 160019 India

Subject: Request for remedial action for Objections / Anrmnﬂlrlluﬂ in
Compliance of Original Application No.670/2023 in Lalit Gupta
Versus Union Territory of Chandigarh & Ors,

Dear Sir,

In Compliance of Order dated: 12-01 -2024 passed by Hon'ble MNGT, New
Delhi in O.A. No. 670/2023 ( Lalit (Gupta vs Union of Territory of Cha ndigarh &

Ors..) regarding complaining about operation of Common Bio-M Waste
Treatment Facility at Plot No. 182 /9, Industrial Area, Phase- 1 C igarh by
M/s Alliance Envirocare company Pvt. Ltd. in vielation of conditions i posed at
the time of grant of Environmental Clearance and Consent to Operate and in

violation of environmental norms as mentoned in the application.

Therefore, The undersigned highlights the Prima facie the averments mpde in the
petition point wise which raise substantial questions relating to enyi
arising out of the implementation of the cnactments specified in Schedule-] to
the National Green Tribunal Act, 2010 should be addressed by Joint
constituted by Hon'ble NGT, New Delhi as follow:

I. Extract of CPCB Revised Guidelines dated: 21-12-2016, 7) Land require

(a] Preferably, a CBWTF shall be set up on a plot size of not less than one jacre in all
the areas, However, a CBWTF can be developed in adjacent plots but bannot be
S€l up in two or more different plots located in different areas. Separatd plots can
be permitted only for vehicle parking if located in the close vicinity of thef proposed
CBWTFs or the existing CBWTF4,

Mumﬁhnmmrybythapwnthoﬂtynn -to-case
basis, only in consultation with CPCH.

Hence, CPCC ( Chandigarh Pollution Control Committes] and SE [SEAC,
Union Territory, Chandigarh have not considered Land i

SEIAA/SEAC, Unien Territory, C handigarh for establishment of CR
NO. 182/9, PHASE 1, INDUSTRIAL AREA, CHANDIGARH with Total ar
Sq Yard being violative of Guideline 7 of the Revised CPCB G
which is mandatory and make it illegal.
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Series:PAOBES/75/1999.2000 | : As per CPCB/MoEF guidelines,
total land arca shall be kept as greenbelt to mitigate the hazardous
toxic generated through incineration plants,

2. Extract of Guidelines of Development of Green Belt (Programme
% of the
ﬁ oo

Hence, 33% of wotal land area is nos developed as Green belt, whith is also
violation and illegal as per CPCB Guidelines,

3. The Common Bio-Medical Waste Treatment Facility at Plot No. 182/9,
Area, Phase- | Chandigarh operated by M/s Alliance Envirocare

Lid has maintained heights of its Stack around 30 meters only, thus same is
violation of one of the General Condirion of Envirenmental ce dated O Achaoh /
06/12/2017 instead of using increased stack height of 35 Meter as per{prescribe

condition,

4. Bio-Medical Plastic Waste, Glass Waste, Metal Waste is being sold 1 v:nﬂurscﬂiﬁ'tm"
which are net scientific capable of handling ancd recyeling the waste as
Rules in contravention to Clause 7 of Treatment and disposal of
2016 where it is clearly stated that afier autoclaving and shredding bi
plastic waste should be sent to authorize recycler of samne state
consent and authorization / CPCB EPR autherization. Infected bio-m
without autoclaving and most part of bio-medical plastic waste without
is being sold to same vendor as mentioned in paint no. 6 above, which
in this matter, as it is serious matter to public health. Continuotis secret
monitoring is reguired.,

5. Unscientific and unapproved Structure of Building to be checked and verified as
per by laws of Chandigarh Land Department development authority cluding
Clearances from Fire Department , Labour Departments | ﬂmurE
Department. —_— .

6. The directions issued by the Commission for Air Quality Management in|National
Capital Region and Adjoining Area had not been complied with for usage of
Cleaner Fuel in Incinerator plant and DG Set.

X

7. Authorization under Hazardous waste is not obtained for generation, storage of
Inicineration Ash, ETP Sludge or others. Being violative of Hazardous Waste
Rules.

In this regard, vide Telephonic conversation and emails dated: 02-02-2024 &01-
U1-02-2024, your office have requested me to join inspection team, h r, due
to medical Issue, [ may not be able to present physically during ins ibn.

Therefore, 1 request to your kind office to inspect at your level wi 1 my
presence and take remedial action on the ohjeations raised point wise as above.

(X (A

\o~

Yours Sincerely.

Ladit Gupta

D-27/1. Gali No. -0, Johripur Dethi-1 104094
Mob : 7011357492

Thanking You.
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1.  Alliance Envirocare Company Pvt Ltd,, a company incorporated urjder the
Companies Act, 1956, as amended from time to time, having its registered
office at Plot no.182/9, Industrial Area, Phase-1, Chandigarh -| 160002
(hereinafter referred to as “AECPL" which expression shall unless dontrary
to the context mean and include its affiliates, subsidiarics, sucpessors,
representatives and permitted assigns); and

1. Gobind Enterpirses, a proprietorship firm and haviny its office at Plot no.3,
industrial Area, Phase-1, Chandigarh - 160002 (hereinafter referred {o as the
" ler”, which expression shall, unless repugnant 10 the coptext o
meaning thereof, be deemed to include its affiliates, subsidiaries, 5,
representatives and permitted assigns).

AECPL and the Recycler are hereinafter, collectively referred to as “Partjes” and

individually as “Party”.

WHEREAS:

(A) AECPL is engaged in the business of Bio Medial Waste Management|services
and offers directly and/or through its affiliate’s environmental |services
unduvnﬁnusutegmiﬁnxhasﬁuh{edkal“'m:ﬂmﬂmumn
Territory, Chandigarh.

(B) Gobind Enterprises Tuns a business of recycling and is regist under
Chandigarh Pollution Control Committee vide consent to ate no.
CPCC/OSPG/ 3427/ 2018/94/ 1246 Dated 04.09.20218 valid up to 30.06.2028,
has received all required consents, permits, clearances and approv under
Applicable Taws for such recycling and is now interested to| procure
consistent autoclaved waste from AECPL for recycling,.

(C) The Parties have now agreed to enter into this Agreement to set fforth the

terms and conditions based on which, the Autoclaved Big Medical
Wum{hzmmﬂm:efentdmmBMMMhegtmbYMLm&m

Recycler.
NOW, THEREFORE, in consideration of the above-mentioned and the
mutual promises contained herein and other good and valuable considerption, the
receipt and adequacy of which are hereby expressly acknowledged, Parties
have agreed to enter into this Agreement under the terms and cond set forth
hereinafter:

1. DEFINITIONS AND INTERPRETATION

a) mmmhwgt,imhdingmﬂwmim]shﬂmﬁthe lowing
words, expressions and abbreviations shall have the following meanings,
unless the context otherwise requires

i

i “Agreement’ means this Agreement with BMW Waste
Recydler including all including all Schedules, Annexures,
Work Orders, Purchase Orders, Exhibits, Amendments, and Addénd
attached herein and incorporated by reference.

ii. “Applicable Laws” means all applicable laws, regulations, ordi
other rules of the national, state, municipality, local government
subdivision thereof or any other duly constituted public autho

wwocalitssisian, over AECPL, Recycler or the activities being perfoymed.

i a0 “CROBNmpans Central Pollution Control Board
iv. "Misconduct” means fraud, corruption, collusion and coercive pry
v. “BMW Rules” means BMW Waste Management Rules, 2016 as

from time to time.

Page 2 of 16
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b) The execution, delivery, and performance of this Agreement by Recycler
have been duly authorized by all necessary corporate action;

¢) Upon execution. this Agreement will constitute a legal, valid and
obligation of Recyder enforceable against it in accordance with its te

d) ‘Theexecution, delivery and performance of this Agreement by Recydler does
not constitute a breach of, or default under, its charter document

bound.

€) It possesses all the registrations, consents, authorizations uz
Applicable Laws including BMW Waste Rules and follows all the agplicable
standards and relevant pollution control norms to underteke the
transportation, receipt and recycling of the BMW Waste :
Agreement.

f) 1t will comply with all Applicable Laws and requirements of go
autharitics in relation to occupational health, employment, safety
environment matters and shall be responsible for the compliance of all
statutory regulations and guidelines as applicable to perform its objigations
under this Agreement including compliance with directions/notites from
government authorities, payment of fiees, charges etc. as applicable,

6. INDEMNITY

The Recycler agrees to indemnify AFECPL and hold AECPL| and its
representatives harmless against any damages including all monetary losses,
finos and expenses incurred, which arise out of, o result from death of any
person, enviroamental contamination, costs of response 1 any governmental
inquiry, damage to property, arising from or in connection with the
performance of this Agreement by the Recycler, and /or breach by|Recycler
of the representations or warranties, and/ or covenants and nbélm-ﬁnns of
this Agreement, and/or any act, omission, negligence, default, Msconduct
and/ or fraud by the Recycler or by any of the Recycler's officers, employees,
agents or sub-contractors.

7. LIMITATION OF LIABILITY

a) General Limitation, Notwithstanding anything else to the contr
herein, the aggregate liability of AECPL with respect to clai
arising out of the performance or non-performance by
obligations under this Agreement, whether based on contract, arranty,
indemnity, tort (including neg ligence), strict liahilily or otherwise, shall mno
event exceed, the total charges paid by the Recycler to ABCPL diwing thal
calendar year.

b) Limitation of Liability to Third Parties. This Agreement is intendled solely
for the bencfit of the Parties and their respective successors and permitied
mﬁgmandismtimmdadtn,mdshﬂlmnmrﬁeranydghmur its on
anyﬂﬁdparty,wmmutlhniﬂngthefmeMnndﬂmm shall
the terms hereof be deemed to make AECPL directly responsible to third
parties for any penalties or other labilities payable under the Ag

¢) No Special, Indirect or Consequential Damages. Neither P shall be ) ||
liable to the other for any special, exemplary, indirect or co ential
damages arising in connection with this Agreement, whether| based on -~ o
hreach of contract, torl (including negligence), strict liability orotherwise
including but not limited to loss of profits or revenues on tions not
performed, loss of use of the other Party’s premises, non of an

bligation imposed under this Agreement. Recycler acknow ges and

that this limitation shall not apply to any claim for indem tion of

Pape 4 of 16
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this Agreement, The provisions of this clause shall survive the termfination
or expiration of this Agreement.

CONFIDENTIALITY

The Parties agree and undertake that they and their affiliates, directors,
officers, employees and professional advisors shall not reveal, to anly third
person other than the foregoing Parties any Confidential Infomation
without the prior written consent of the other Party, provided thatp Party
may disclose Confidential Information, if and to the extent: (i) requiired by
Applicable Law; (i) required by any governmental authority to ich the
Party making the disclosure is subject, whether or not such requir ent has
the force of law; (iii) the information has come into the public Homain
through no fault of the Party disclosing such information; or (iv) was Already
in the Jawful possession of that Party; or (v) where other Party have given
prior written approval to the disclosure. “Confidential Information'| for the

of this Agreement means any and all material information of a Party
or any of its affiliates which has or may come into the ion or
knowledge of the other Party or any of its affiliates in connection with or as
a result of entering into this Agreement.

PUBLIC NOTICE

Lither Party shall not make, and shall not permit any of their refpective
directors, employees or officers to make, any public announcement nEut the
tof

subject matter of this Agreement or any of its business, whether in fhe form
of a press release or otherwise, without first obtaining the written
the other Party.

TERM

This Agreement shall be valid for a period of one year from Date
01% Aug 2023 (“Term"), unless terminated earlier in accordance with this
Agreement.

EVENTS OF DEFAULT

The following shall constitute Recycler's events of default:

If the Recycler commits violation of the term(s) of this Agreement.

Failure to Perform Obligations. 1If Recycler fails 10 perform its obfligations
under this Agreement.
ion. Any representation made by Recycler er

shall be false or incorrect in any material respect when made, or if false in

any material respect al any pomnt in time if the fFP]‘HfI'IlHﬁl:I] is gnetto which

Recycler has a continuing duty to make, Fefr GOBIND ENTA PR

Bankruptcy. If Recycler: (i) apply for or consent to the appointment a“‘r ‘}
perties,

trustee, receiver, liquidator, custodian, or the like for itself or its
or same is sought without Recycler's consent in any case ar proc
be unable, or admit in writing the inability, to pay its debts as t
urquuidatiun.mgmizaﬁnoﬁisdehﬁ.dhwlumar inding-yp, or the
composition or readjustment of its debts, is sought without cler’s
consent in any case or proceeding; (i) make a peneral assignmet for the
benefit of its creditors; (iv) commence a voluntary case, or|have an
mmhmtnwmemmdaga‘usttwu&wappﬁcalelegal
mqﬁrmenhaﬁkapeﬁﬁunamm,mmmm tion; Or
v) action for the purpose of effecting, or acquiescing in or|to, any of

Page 6of 16
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&) tllﬂmnecydetfaihmmhmepnymentuawdim
consecutive two months.
12. TERMINATION
a) AECPLshaﬂhavemrighltuwminiteﬁisAgrmmt, or any part thereof,
immediately in case of Recycler's failure to rectify any of the Recycler's events
of default within fifteen (15) days from the date of receipt of nofice for
rectification from AECPL
b) Either Party shall have the right to terminate this Agreement, or apy part
&mmﬁhribmlecmvﬂnimebygiﬂngmtz&m Party, in any manne
in the Agreement for the giving of notices, three (3) month prior
writlen fotice to such effect and stating the portion or portions (which may
include the entire Agreement) so werminated.
¢) Upon termination or expiry of this Agreement, as applicable (i) ECPL shall
immediately discontinue the supply of the BMW Waste, and| (ii) all
putstanding payments to AECPL shall be made by the Recycler ithin 7
(seven) days of termination or expiry of the Agreement. Within 30 (thirty)
cﬂmdudayshmﬂmdaﬂnftemhuﬂmmh?mtyﬂmﬂ eturn to the
other  all Confidential Information and all documents containing
Confidential Information, reports and all other documents created in
pursuance of this Agreement.
13, FORCE MAJEURE
Notwithstanding, anything else contained herein, neither Party heteto shall
be liable for damages or to have this Agreement terminated due to gny delay
or default in the performance of such Party hereunder only if such delay or
default in performance is due to Force Majeure. For the purpoge of this
Aw'mmm’mmyandaﬂmﬂiﬂm ond the
reasonable control of a Party, including but not limited to, acts of god, strikes,
fires, floods, extreme drought, shortage of supply, riots, work sjoppages,
embargoes, governmental actions, orders, damage to the plant gr facility,
premises, situations arising from epidemic and pandemic or gny cause
mwidnbhhttudiugmyarﬁhaqmﬂnghy&wguvmem prohibiting
the handling of the BMW Waste or continuing domestic or international
problems such as wars or insurrections.
14. RIGHTS OF AECPL
a) That during the subsistence of this Agreement, AECPL shall have absolute
right to engage any other a gency/ firm/company / contractor, on jv ch terms
and conditions, as may be negotiated by it for performing, wotk and the
Recycler agrees that it shall neither have any objection to the samg nor have
any right/interest or claim against AECPL and subject to its confidentiality
cﬂigaﬁnnsmdhmhmhmwsts.itudllrmdu necessary cooperation and
at  AFCPL  request  provide required  assistance  [to such
agency/ firm/company /contractor for handing over of operations in the
event the Recycler ceases its operations in any jurisdiction.
b) AECPL shall have the right to use the Recycler’s logos and brand names in
AECPL’s lilerature such as brochures, information memorangum, client
rofiles,and websites for the purpose of showcasing its business profile and
R cloc | A
s i
For Alfiance Envi (P} Lud. Pages 8 of 18 J(T !d |. {f £
|




112

15. NON-CIRCUMVENTION

The Parties hereby agree that their business involves, among other
introducing, participating, effectuating and consummating
between their respective contacts, including other parties énd cust
affiliates. In consideration of the foregoing, the Recycler hereby i
agrees and warrants that it shall not, directly or indirectly, i
circumvent, attempt to circumvent, avoid or bypass any party
transactions between the Partes’ contacts, or obviate or interfere |with the
relationship of any Party and its contacts for the purpose of gaihing any
benefit, whether such benefit is monetary or otherwise. The also
undertakes not to make use of any third party to circumvent this ;

1. NOTICES

a)  Any notice, request, demand or other communication given or mafie under
or in connection with the matters contemplated by this Agreement shall be
in writing and shall be delivered personally or sent by registdred post
acknowledgement due or by facsimile or by courier:

In case of AECPL to:

Attn: Sunil Aggarwal (Director / Project Head of Alliance Envirocare
Company Pvt. T.1d. Chandigarh)

In case of Recycler to:
Attrn: Mr. Gobind Singh
and shall be deemed to have been duly given or made as follows:-

i if personally delivered, upon delivery at the address of the relevant Party;

ii. if sent by registered post-acknowledgement due seven (7) after the

posting;

iii. if sent by facsimile upon receipt of confirmation by sender, |rom the
receiver, that the facsimile has been received;

iv. if sent by courier four (4) days after the date of dispatch.

b) A Party shall notify the other Party of a change to its name, relevant
addressee or address number, as and when required.

17. DISPUTES AND JURISDICTION

a) This Agreement and the relationship between the Parties shall be governed
by, construed and interpreted in accordance with, the laws of the Republic of
India and the courts of Chandigarh shall have jurisdiction over thejsame.

b) If at any time any dispute or difference arises between the Parties in
connection with or arising out of this Agreement, the Parties shall in good
faith exert all efforts to resolve such dispute. At the request of ei I'any,
suitably senior Representatives of the Parties shall meet ina good
to reach an amicable settlement of the dispute

i L i I‘FE
mulu-lf
discussions as contemplated by the above clause. including any) QUESHOD - cu..-

¢)  Anydispuate that cannol be settled within 30 (thirty) business days
regarding its existence, validity or termination, shall be referred to and finally
resolved by arbitration. The arbitration shall be conducted in agcordance

with the Arbitration and Conciliation Act, 1996 as amended time to
For All virocare Co. (P) Lad. Page 7 of 15
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time. The arbitration tribunal shall consist of a sole arbitrator nom{nated by
both the Parties. The language of the arbitration shall be English angl the seat
and venue for arbitration shall be Chandigarh. The award of arbitration shall
be final and binding on all the Parties.

COMPLIANCE WITH LAWS AND POLICIES

Policy & Compliance:
Recycler shall comply with the Anti-bribery & Anti-Corruption and
blower Policies (accessible at https:/ framkyenviroengim

content/uploads/2020/01/ English_Versionpdf) while
business with and /or on behalf of the AECPL.

Whistle-

The Recycler further warrants and represents that neither Recycle
of its principals, owners, officers, directors, subcontractors or ag
promised to make, will promise to make, or will cause to be

any government official or any other person to obtain or keep bubines
influence official action or to secure some other improper advantage, the
payment of which would violate applicable anti-corruption laws, [Recycler
shall immediately notify AECPL of any violation or potential viglation of
anti-corruption laws and shall be responsible for any damages g AECPL
From wmihwu'MMGW?mm‘ﬂ anti-Cor pthn
laws in relation to this Agreement thereof.

Notwithstanding anything to the contrary in this Agreement, AECPL may

terminate this Agreement in its entirety and immediately upon Recycler's
breach of this Clause.

GENERAL CLAUSLS

Eurther Assurance
Each of the Parties hereto shall co-operate with the other and te and
deliver to the other, such instruments and documents and take other
actions as may be reasonably requested from time to time in order to carry
out, and give etfect to this Agreement, provided that no such ment or
agreement shall be inconsistent with the spirit and intent of this ent.

Entire Agreement

This Agreement shall be deemed to represent the entire Agreement between
the Parties hereto regarding the subject matter hereof and shall supersede,
cancel and replace any and all prior agreements or arrangements, (, oral
or written) if any, in this behalf, by and between the Parties hereto,

Relationship of the Parties
This Agreement is a contractual relationship, and nothing containad herein
shall be construed or applied to create the relationship of emplgyer and
employee or principal and agent or master and servant between the Parties
or any of their subcontractors, emplovees or other personnel | Neither
Recycler, its subcontractors nor any of their employees or other persgnnel are
authorized to act or appear to act as agents or representatives of | AECPL,
during the term of this Agreement or otherwise. In no event shall the AECPL
be liable for any claims from the Recycler's, its subcontractofs, their
employees or other personnel. ) e g

Tt GORNDENTTRP
Co. (P} L2, Goa

JHJN% F

..-1;-——‘_1:-1

Signaaary

s 2
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Amendments
Thisﬁgremmtmaybemodjﬁedmammdedardybywﬁﬁn&dulyﬂmted
by or on behalf of the Parties hereto. This also applies to a waiver of the
written form,

Specific Performance

The Parties shall be entitled to seek and enforce specific performance of this
Agreement, in addition to any other legal rights and remedies, without the
necessity of demanstrating the inadequacy of monetary damages.

> bili

All stipulations contained in this Agreement shall be so constructed as not to
infringe the provisions of any applicable law. In the event that any provisions
of this Agreement is held to be fllegal, invalid or u nenforceable under any
present or future laws of the Republic of India such prowisions shall be
deemed terminable and the remaining parts & provisions of this Agreement
shall remain in full force & effect.

Non-Waiver

The failure of a Party to insist in any one or more instances u
performance of any of the provisions of this Agreement or to take
dihﬂghuhueunduu}nllmthem-d as a waiver of any s
but the same shall continue in full force and effect.

No iprnment
Neither Party may assign any of its rights or duties under this
with written consent of the other Party, which consent|will not
unreasonably be withheld provided, however, that, without
AFCPL may make such assignment () to a continuing w
subsidiary of ALCPL or of a corporation or other entity whichy controls
AECPL, (ii) in connection with a corporate merger of the sale |of all or
substantially all the assets of AECPL. No assignment of this Agreement shall
relieve the assigning Party of its obligations under this Agreement.

Language
All notices, certificates, correspondence or other communication ufder or in

connection with this Agreement, shall be in English.

Interpretation
Both Parties acknowledge that they have had the opportunity tg seek the
advice of legal counsel as they have considered necessary inc

this Agreement, This Agreement shall be deemed to have been
drafted, edited and reviewed by the Parties together, and
provision arising directly or indirectly here from shall be constr
any Party as being drafted by said Party.

Costs
i, Fach Party will bear its own legal and other costs and expenses in
connection with the preparation of this Agreement and pny other
necessary documents related to the consummation of the
under this Agreement.
ii, Stamp duty in relation to this Agreement, if any, shall be boyne
Recycler.
ii. In the event of any controversy, claim or dispule between
arising out of or relating this Agreement, the prev

Co. (P) Lid.
Page 8 of 15
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The Proof of Execution (POE) shall be maintained as specified in the tablé below.
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ANNEXURE C
OQOF OF UTION

Table 1. Documents to be Prepared and Maintained

5. No. POE Ducument Prepared By
Contextual Photographs of loading /
1 !collection with geo tagging, date, and Recycler
time e p—)
- 2 | Collection / purchase receipt Recycler
|3 | Weighment slip upon loading Recycler
|4 | Weighment Slip / Inward weighslip | Recycler
5 | Contextual Photographs of Unloading Recycler
6 | E-way bill  Recycler
7 | LRcopy i Recycler
Unigue Transaction Reference Number,
8 | for payment to AECPL ‘ Recycler
9 | Certificate of recycling/ disposal ~ Recycler
10 | No duplication undertaking Recycler
’
For Alliance E; . (M) L, AOBING ™
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Chandigarh Pollution Control &

Ground Floor, Paryavaran Bhawan, Madhy

t

|

-

il

Hution) A

:LIH

cijnditions:-

1.

g |
—

.
(i)
(i1)

(idi)
(i)

(i1)

wsent No.CPCCIOSPG27201819 1 |24

Consent to operale

Consent is granted to M/s Govind Enterprises, Plot No. 54, Industrial
handigarh located in the areu declared under the provisions of the Water Acy
provisions of the Act and the orders that may be framed and subject to the follg

Sector 19-B, Chandigarh

o, 1974, as amended and under Section 21 of Air (Prevention

llution) Act, 1981, as amended (to be referred as Water Act and Air Act respec

The Consent to operate is valid upto 30.06.2028.

The Consent is valid for Manufacturing of Plastic Granules fro
with gross capital investment (Land, Building, Plant and
Rs. 10.0 Lacs only.

under Section 25/26 of the Water (Prevention

AnneEno AE AL

LS
all

mmittee
Marg,

\

Dated: Y04 )) ¢

nd Control of
hind Control of
ively).

Area, Phase-l,
Air Act subject
bwing, terms and

i waste plustie
Machinery) of

The Consent to operate has been approved by CPCC from pollution angle only and

the unit shall obtain all other formal consents/permissions from
depurtments like Electricity Department, Estate office & Fire Dx
needed).

—

The unit shall obtain prior permission from

expansion/modification/upgradation of the process/plant/machines

The authorized person of the unit shall intimate the CPCC befg
ittt

Conditions under the Water Act:

The daily quantity of trade eflluent from the pnit shall not & _
exceed

The daily quantity of sewage from the unit shall not exceed
The daily quantity of water consumption shall not exceed, |
Trade Effluent: The applicant shall provide the proper treal
shall freat trade effluent with- reference to influent- quality
maintain the same continuously so as to achieve the quality of
the following standards before disposal:

t

other concerned
partment ete. (if

CPCC  before

Py,

re closing of the

}4 0.1 KLD

0.5 KLD

ment system and

and operate and
reated effluent to

Paramelers

pH

Suspended Solids

BOD

Qil & Grease

Ammonical Nitrogen (as N)

The effluent should meet the generanl standards as i
Environmental Protection Rules, 1986, before disposal
system.

All the underground water refaining structures shall be lined
laver so as to avoid seepage and contamination of sub-soil/water
Conditions under the Air Act:

(i) Theapplicant shall maintein the chimney/stack of the follow

d down in the

into the sewerage

with an impervious

ing specification:-
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; Chimney/stack Height Maximum of. | Locgtion
| attached to

M/s Govind|Enterprises,
Wet Serubber P ;?;r:;ﬂ BDOVS Plot No. 54, Industrial

— Area, Phase-li Chandiparh.

(i) The applicant shall operate and maintain the same continuously s¢ as to achieve
the level of pollutants to the following standards:-

Air Standards:-

l S.No. Stack attached to Parameter Permjssihle Limits
| —
II L Wet s ccbber quc:.:l;;;}hrlntter 190 mg/N =

§. The applicant shall maintain ports in the chimney/stack and facllities juch as ladder,

platform ete. as per requirements for monitoring the air emissions and the sameshall be
ppen for inspection and use by the Commiltee staff.

9, The applicant shall take adequate measures for cantrol ol_‘_nniﬂé:"f;om;its HWI SOUFCEs 50
us to comply with the standards. : 3

10 The unit shall explore the possibilitics to utilize the solar energy or

ny other non-
conventional source of energy wherever possible. B——

[1. The unit shall regularly submit the environmental statement in the preperibed form-V
for the previous financial year not later than 30™ of September every yegr to CPCC.

12.  Applicant shall further get the samples of waste water/emissions anal atleast twice
in a year from the laboratory recognized by the CPCC/CRCB/MQEF&CC under
intimation to this office. Test report shall be sent to CPCC for monitori

13. The unit shall get the waste water produced by the unit analyzedf o the laboratory
recognized by CPCC/CPCB/MoEF&CC and the test -repdﬂ'*shnjl ‘be| sent 1o CPCC

within one month from the commissioning of the unity 'fﬁﬂ%ﬁiﬁ_ﬁ:h-th: consent order
will be deemed to be tescinded. ~i e o

14. Unit shall apply for renewal of consent in the prescribed fomyatléﬁsi; 9(] days before the
date of expiry of this consent order. : o g

15. Special Condition: - The unit shall adhere to the provisions of () The Plastic

Waste Management Rules, 2016 and (b) Chandigarh Admiinistration, Department
of Environment Notification No. ED/2008/684 dated '30.07.2008 regarding
complete ban on polythene earry bags & further the/orders of National Green
Tribunal regarding use of plastic in Chandigarh from time to tim

The unit shall obtain registration under Plastic Waste Mﬁ&gﬂm t & Handling)
Rules, 2011 (if required). d

17. The unit must adhere to the direction issued by Hon'ble National Green Tribunal
order dated 04 December, 2015 against original Application No, of 2015.

18, The unit must have to comply with the directions of Central Poliution Control

Board (CPCB), Delhi w.r.t plastic waste management & its treafment issued oy
time to time.

16,7

GENERAL CONDITIONS FOR CONSENT TO DISCHARGE

EFFLUENT/
EMISSIONS/ HAZARDOUS WASTE

al  Any upset conditions in operations/process in the premises, which may cause increased
effluent or result in violation of standards preseribed in the Consent Orger be reported 1o
the Chandigarh Pollution Control Committec at the first instance,

b} The applicant shall practice good housckeeping, All  pipes/valves/drains/
conduits/sewers shall be kept leak proof. Floor washings from operation/ process area
shall not be allowed to find their way in storm-water drains or open argas. Thie unit shall
not throw any solid waste in open inside/outside its premises to the nuisance of the public
or 1o be deterrent to the environment in any manner,

Dncvn ¥ aF12
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( -L-n+u No CPCCIOSPGI2720189 4 | 1246 Dated: 0l /09 ) 19

¢) | The applicant shall go in for recycling/reuse of water as far as practicable to njininuze the
discharge of wastes into the environment and shall work to adopt clean teg¢hnology to
reduce the generation of environmental pollutants.

d) | The unit shall take necessary steps 1o ensure that noise pollution is not caufed from its
pperations Lo the nuisance of the public or workers. The unit shall not burn duy material
on the road side and/or inside/outside its premises to the nuisance of the public or 10 be
deterrent 1o the environment in any manner.

¢) | The applicant shall display this consent granied to him/her in a prominept place for
perusal of the inspecting officer of CPCC.

i1 | This consent stands cancelled if there will be any encroachment of j;uvernmmt

Land by the unit i.e. M/s Govind Enterprises, Plot No. 54, Industrial Agtea, Phase-1,
Chandigarh.
uj | The umit ie. M/s Govind Enterprises, Plot No. 54, Industrinl Arga, Phase-l,
Chandigarh shall comply with the provisions of the Environment (Protectign) Act, 1986
and the rules made thereunder. ) ada
(TE. Nﬁ}i?ﬁjﬁ}
__ Member Secretary.
<
Endst. No. CPCC/OSPG/342772018/ | 2] Dated : 04 Joy )

A copy is forwarded to the Estate Officer. U.T., Chandigarh with the informution that
condent to the unit (M/s Govind Enterprises, Plot No. 54, Industrial Apea, Phase-I,
L‘hlndigurh:c has been granted from pollution angle only and you may: check u ¢/misuse and
othdr aspects related to your department at your end and take action accordingly (§f required).

. (T.C. Wautiyal, IFS)
L. M_gmhtr;Secrntnry
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Chandigarh P{]Huf_iﬁr. Control C rnm:r*.;r.vé

Ground Flog aryavaran Bhawan, Mads

il )

asctar 19-B Chandigar {149
No. r.l*cwnmwmmzur'?.i‘fﬁr; 2 B = Dites :"v.-*'u/;- )
Regfstrution 11: RITIND 59368 Appliention No,; 315453

Sh. Paramjcel Singh

MYy Alliance Eoviroeary compuny Pve L.
Plot mo. 18214, Indasirial Area,

Phase-l, Chund igarh.

Sobject: Authorlzation under Bio-Medical Wasge Managemens Rules, 2016 framed upder
Environment {Protoction) Act, 1986 for operating u fucllity for Con inm,
Reception, Treatment, Transport and Disposal of Bio-Medicul Waste,

With referencs your spplication for obtaining Auibsbeation urder Blo-Medljcal
¢ Manugement Rules, 2016 frumed under Environinent (Protection) Act, 1986: Vol are
¥y wuthorized to operale 4 bazitley for collection, recoplion, |russpartation Ireatnyent |l
difposa]  of Bio-Modical Wastes from i f¥erem Ho=pitals, Mursing Homes, jios,

Veleninary Institution, Animal H v, Puthological | ahoratories, Blood ek
off Chandigarh (by whatever name they called) for treatment of incinemble and hon
incruble bio medical waste al Plot No. 1829, Industrinl Areq, Phase-1, Chandigach,

ticulurs of Applicant (Oeey pler/Operator)

Npme of Applicani
(QecupicriOperator)

ignation

She Paramjeer Singh

| Mareagper
| ALs Allionce .i:'.rn'.r'rm‘.'u';- Cimpy Pt L,
Mot wo 1829, idloiricl Area, Phose. |

= — F']umdr!_u'J_r.f!__
hile Number 95 Q417040 1

-1 tlianee_onevirg NN Vi e, o

rrespondence Address

| Rio-meadical Weasre Treaiment & Disposal Fun;ru fy
. of Vehlcles used for Collection &

(Thansportstion of Bio-medical Waste i {1 (Details dre mentioned ar Page ne, 2)
|.[J' (LT of Chemdigerh) =

2, Pafticulurs ol Aulhorizntian

Remevaf

|.i. thorieation Type
Dite of Eapiry

15,02 2023
I‘!.'ufiﬂ'mhn a’;rr-;\:r.-l.rr.-.-rn A ﬂ;‘:ipmul af B |
| e Wasie - -

Authorleation fs subjeet 1 the Terma and Condlton as specilied In this Authorizssig

also 10 such conditions as may be speciliod in the rules for the time beifig in foree uhdi

Environment (Protection) Act, 986,

H

Deben i 1FY
Member Secretary
o~

]

Puge Lof' S

PHOAS | $172320014, EPABX - 6172700391, Formtat e shdilinic |




GENE DITIONS

) The applicant shal) comply with the provisions of the Environment (Protectidn Ao
1986, and the rules made thereumder

officer suthorzed by the presoribed suthority

Ihe Bio-medical waste collected in coluured containers shill be irangporied inf onkv n
fully covered following authorized vehicles

[.- T sulborization ar its reewa Ml be produced fir inspoction al the ety af g
J
)

B3N S T —— -
[ 1] CTI01-TA-5903 1
| = CHOl-TA-B082 — ]
e GIRITATEY
$=- CH101-TA-6500 ]
5 CHO4-K-5747
==y _ _ CHO4-L-S670 =
S (St T I——
-8 CHOMETO e
9 - CHOL-TA-5711 :
= R —— —
1 CHO1-TA-9366
1 CHol.TB-MI] =i
B 1 — _ CHOITB7431

i The person authorized shall not reat, bend, sell, trunsfer or othorwise tramspart the
‘L binmedical wastes withont obtaining prior permission of the preseribed anthority,

Any unauthorized change in personnel, cquipment or working  conditi 1y
- mentioned in the applicaon by the person suthorized shall constitule a breach df this
authorization and Uiis suthorization dwll deemed 10 have been cancelled,

W) 1t s the duty of the suthorteed person 10 take prior permission of the presdribed
; authority to elose down the facility

M) 1N a container is transported from the premises where Bio-Medical waste is ge
10 any wastc treatment facility outside the premises, the containes shall apan fi
label preseribed in the Bio-medics! Wasie Management Rules, 2016 and also
information preseribed in Schedule [V sitached 1o the rules.

Vi) Notwithstanding unything costalned in the Motor Vehicle Act, 1988 or rules bhere

1 under, untrested bio-medical wagte shall be trunsported only in such vihicle as g
be authorized for the purpose by the Commitiee. The velicle shall not be usad fob nny
other purpose except tansportation of Bio-medicad Wasse

) No untrested Bio-medical woste shall be kept stared beyond n period of 48 Bbiurs
- 'rovided that if for any resson it becames tecessary o store the waste beyond such
period, the authorized person must take prior permission of the priseribed o
ind ke measures to ensure that the waste does not siversely affect human
and the ervardimicni,

% The authorized person shall maintin records of cubepery wise quantity of wistcs
, collected from individual instilutions and slse o submit the =ume to Chandip
Pollition Control Comminge os mrantily bass o reach by 5™ of submegquant month.

The applicant shall also comply with all other termis amid conditions s specif
Bio-Medical Waste Management Rules, 2016 as amended from time to time

X§)  Itis the duty of the suthorized person to submit as asnual report o the Chandi
Pollution Control Committee in Form-[] by 30 June every year 1o incjude
Information about the categories and quantitics of Bio.moedical wiste handled
the preceding year,

x¥i) The Bic-medical waste collected in coloused containers shill be transported in a
covered vehicle. Such vehicle shall be dedicated for transportation of Rio-n
waste only the vehicle must possess the following:

Pagel his
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camlEire s

during tranyporution,

¢

The waste cnbin iy he desipnod for Horing wase containers i

THRInESS Waler relentiog

number of the vour unie.

disinfection of Bio-moedical Wasse
F: Shredder should conflrm o the tolivwing minimym requiremients:

MEenance regulrement

€) The bopper and culting chamber of the shredder should be sp
fecommadate the waste bay full of Bio-medical Wasie.

¢} The shredder blade shall be of non-corrosive and hardened stes],
& vibraticn,

B) Il hopper lid or door of colleciion box is opened, the shredder
itomutically for safety ol apentir,

mecident

1) In case of overload or Jamming, the shredder shoul have mechanism
motion of shiaft to aveid Ny emergency nocident
ensure low rpm and sifety,

e¢lectrical,

ensure betler pripping and cutling of' the Bio-medical Wiiste.

shredder material. Thix would aveid spillage of shredded munterial,

prescribod in the Bio-medical Wasis Management Rules, 2016,

) There should be fucility for bin washing, floor washing & vehicle washing,
X%} A sharp pit or & facilily for sham encapsulation shall be provided for treated shami,

An option may also be worked out for recovery of metal from sharps in g

d) The waste cibin shall B 50 dexignad tht it g Vi i wish and disiig

&) Seporile chlsins shall be provided fg driver/stafl and the Bio-medigal wym,

b} The base of the wasts cabin shall by fogk prool o avaid pilferage hr Higuid

tiem.

s

€} The mner Surice of the wWase cubin shall e made uf smooth rfsie (o

[ The wane cabin shall hayve Provisions for suificient Opnings in e pen
andior sides 8o thiy wasle contminers can be eailly londed ang unloaded

B} The vehicle shall be tabeled with fhe Bio-medical waste symbol (as thie
Schedule-1V of the Rules) and shouid display the samne, address and telephone

V) The authorzed person should provide nuT-:rulavc-micmwn'-'ufh}ﬂmh'ue Tor the

@) The shredder for Bio-medical Wasto shaj) be of robum design with midinu,

b) The shredder iheald be properly desipned sy coverad o avedd spillage andl dies
gcneration. It should be designed such that ks has minimum manual hand[j

di‘-ﬁ;ﬁ.ﬂ o

d) The shredder blade should be highly resistary gnd should be able (o shred {oste

sharps, syringes, scalpels, glass vials, bladcs, plasries, cutfieters, broken aimpapLaley,
intravenous soisbotiles, blood bags, gloves, bandages ete. It should be allle 1o
handle/shred wet Wasiz, especially sfter micrown velautoclavehydroclave,

f) The shredder should be so designed and mounted so as not to generiite high goiw

should faiop

h} In case of shock-loading (not-shreddable material in the bopper), there shoull] be
& mechanism o dutomatically stop the shredder to avioid any omergengy |

of  revdese

1) The motor shal] he comnecied to the shredder shaft lhrough a genr  mecharnism o
Kj The unit sholl he suitably designed for Uperstor safety. mochanienl as welll as

) The shredder whould have low rotatioan| fpeed (maclimum 50 pm). This will

m) The dischurge height (trom discharge point w0 pround level) shull pe
nufficient (mininiwm 3 feet 13 dveominodale the containers fisr collection of

n) The minfmum capacity of the moor oftached with the shredder shall be 3 KW iy
50 kg, 5 KW for 100 kp'he & 7.5 KW for 200 kphr and shall be three phake
induction moior. This will etsure efficioni cutting of the Hio-medics] Wasles s

factary,
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SPELCIAL CONDITIONS

The

of Bomedionl Waste Mavngerment Rules, 201 6.

xix)  The facility should also have provisions for:

L AT

122

xviii} The facility showld have the provisions for trentmen cquIpment room, main waete

511-m£ltr foom., ireated wasic SHOrEp room. adminisraive PO, PCRErnise| et ifip
wecunty, purking, sijm bosnd, grcen belt aod wanhing room_

2} A wlephone shall be provided and mantaine| o the tacility,

2 A First Ald Box siul] be previdod and mommainsg ol e vour il
¢} Proper lighting shall be provided ar the faclity

dj Proper cure shall be niken o Kitep the fasility nnd surroundings free from  bdours
] Proper fire fighting facilities snd emergency alarm shall be installed.
) Mensures shall by implementa to control peits ol insevis ol the sie.
8) Measures shall be implemenicd 1o eantro| the ceeape of litter from the site.

h) Necessury provision shail he made 1o provent and contiol nolse genernied| i uny
die 1o the activities af the site,

i) Nevessary protective Eear for the waste handlers shall be provided,

The treated Bio-medical Waste shall he thisposed ax per e fallowing tmhle:
[ e p——u : -
No. | Waste Category Disposal Method

Plastic wastes atter disinfection | To be aold 1o Authorized

| and shredding . Recyeles L __ |
| . | Disinfecied Shups (except T be sold to Auihorized '

= syringes) f-}unn.ﬁ‘_y.
3. | Incinerationash Scoured Lmdfill
3. | Other treuted solid wasies __}.Muﬁf_cy:ﬂmdﬁ"__
5. | Ol & greasy ____ | Incineration
l.—_‘fl | Treated wasie water = | Sewer/drain of reeyeling

K1) Waste water discharged from ihie wnis shall meet with the siondurds us specified i

Bio-medical waste nzles.

Fall  The uulborized pemon whouid fubmit the quaneriy report of the effuent hchig

discharged from the fucitity for the peranscters as specified mnder the Bio-mddical
Waste Hules from the appeavesd laborutory

Puit) The suthorized person shall apply for the renewal of wuthorization, Tn the presciibed

form we lewst 30 days befbore the dute of expiry of this suthoriention |etter,

Xiv) This suthorization shall deemed 1o hive been cancelled {f any of the condition of

authorization is violated,

) Mercury s hazardous waste and should cither be disposed of7 ot havardous Wasie
facility or given to u Mercury i pmeni munufhiciuees

vi) Uit sholl follow the conditions of consent jsswed under Water Aot 1904, Alr| Ace

1981, and Authorization under Environment (Protection) Act. 1986 for Huzargous
and (iber Wasies (Manngement and Trunsboundary Movement) Rules, 2016,

rised person has lo perfurm the fetowing duties for the mrinegement and complignes

Take all necessury steps 1o ensure ta the bic-medical waste collected from the GoLup ey
is transported, handled, stored, treated and disposed of, without any sdverse effiect o the
human health and the environment, in aceprdance with these rules and guidelings isslicd
by the Central Government or, as the case may be, the Ceatral Pollution Contrel Bohud
from time to time.

Ensure timely collection of bio-medical wasse from the occupier s preseribed unfler
these rules.

Pagedof' s
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& Establish har coding und giobal Fostiomag system for handling of big- miedical wasge
d} Inform the Prescribed quihor ¥ oinmediagely Tegarding (le UeCupters whuehl are ao
handing over the “epregated bio-medical wisge in svcordance with these ryles,

¢) Provide training for all its workers involved i hardling ol bic-medical Waste af the time
ol induction and lenst omeo i your thercafior.

| S2-AAstint The oorunter [y riliwng conducted by therm lar bio=medical wnuye nisngager

g2} Underake dppropraie medies] CXainAtion ai the timo of induilon and ar lens! ohoe i, .
1 »year and ummutire all gy workers involved |p handling of Sio-medical w L

PrOtection apmins discages, including Hepatitis 11 yng Tetanus, that are Kk to be
ransmined while handiing bio-imedical vWaste und msintain the records for the sp,

1) Ensure oceupational safely of ull i wogkes Involved in handling of big-medi
by providing appropriste und adegunie personul protestive equipment

) Repon major secidents ncluding accidents ciused by fire hizards, blays during
1 of biomedical waste and the remadin) petian taken and the roconds relevant
(inchuding nil repon) in Form | 10 Chand iy Pollution Control Committee (Cpr
also along with the anaual repart,

[}  Matntnin 5 log hook for each af jiu IFealiment equipmen; sccording to weight of
/' calegories of wasie treated; time, dase and durastion af tresmtment eyele and [ogal |
opermaiion,

K Allow Becupier, who are gving wiste for iretment to the aperitor, (g see wh
Ineatment is carried put ag per the malas,

Shall display dezails of authorisation, treatment, annuis FEPOIT ¢ ot its web-site

) Aler ennuriing trewtment by aioclaving or Necrowaving followed by mutilatids o
shredding, whichever s applicable, (he recyciubles from the trewipd bio-medica)
sich as plastices and gloas, ahall be given 10 recytlers having valid comsor o
authorisation or registration from the Chatidignrh Paliution Conrel Commitiee or from
the respective Pollution Conro) Board/Committpe

" Supply non-chloringed plasiic coloured bags 10 the becupier on chargeshle busig. if
| reguined,

o Ensure collection i biormedicul waste gn hslidiys alsn

Pl Maintaie all record fior dpemilion of inclneration, byeleo or Bumelaving for a perlod of five
yours,

94 Uit has to install Continuoyg Emission Monitoring Svitem for the measprement of the
| Pasuneters as prescribed oy the Ceniral Pollution Control Board in thejr Ciutidelines jfor
Common Blomedical Waste  Treatment Fucilities and for Continuous  Emissjon,
Monitoring Systems and transmil of online daty s Beaurited  simultaneously | 1
Chandigarh Pollution Control Cotuniite ang Central Pedlytion ¢ onirol Board as wil),

1| Unil has 15 comply with (he sandards mentloned Schedule [l of Biomedica] Wagte
Manngement Rules, 2016 WL treatment and disposal ol bio-medical wastes,

o N

Debend b Dalai, 1§
Membor Stu‘:!urj

o

2
L..‘
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<= GOLDEN PETRO

Ann ExURE XX

Plot No. C-45, Industrial Focal Poing,
Chanalon, Dist. $AS Nagar 140103 (Ph.)
[{] 98764 891

2 goldenpetr

ail com

HAZARDOUS WASTE CATEGORY 5.1 DISPOSAL AGREEMENT
USED 'WASTE 0iLs

This HAZARDOUS WASTE CATEGORY 5.1 DISPOSAL AGREEMENT (hereinatber referred o Ay

“the agreement) made on this 7 JULY 2023 by and MR,

M3 GOLDEN PETRD Having the Registered Office at Plot no C45 Industrinl Focal| Point Chanalon -
140103 Dist S.AS, Uherein afier called the “Facility opermor” which expression shall jynless repugneEnt 1o
the context or meaning thereof ;mean and include its successors and permitted assigns |} represented by

Raman Garg(Partner) (9876480197 duly suthorized

AND

M/s Alliance Envirocare Company (P} Limited Creneratin
Phase | Chandigarh (herein afier calted the “Occupier = which expression shall unless Fepugnant 1o the
- ﬁm.tnrmning thereof .mean and include Hlmlndlﬁ'miﬂﬂd #ssigns ) Represonted by Sh

Bikramject Singh |, duly suthorized
WHEREAS

& Used Olils &t BPlot No 1830 Industrial Aren

L The facility Operator is in the state of Punjab with recognition of the chwmlh Pollution
Control Committes and Central Pollution Control Board for collection, transportation, treatment

and disposal of hazardous wastes category. 5. 1{Used oil I

3. The generator desires to get its Usad o)l being generated at their production mentiongd
ahweasperﬂmirnﬂdauﬂwmmmm Pollution control Com ee to be
coflected transported ,treated storad and disposal off by utilizing the services df the operator

to which the operator has agreed on the terms and conditions contained in this agreement,

NOW THEREFORE, In considesation of the premises snd of niutua Covenants and obligations herginatiar

set forth, the parties here 1o agree as fallows:

FARTMNER

Authorised Recyclers and Reprocessors of usediwaste Lubricating Ofils

House of Trlrﬂ!ﬂrﬂ'ﬂ_rﬂﬂ: and Industrial Oiis




mandate hrdlamaﬂsinﬂhegm within 30 days of the beginning of the relevant fina
case of changs in waste quantities during the ¥ear, the generator shall intimata the cha
quantities and marndate for cisposal to the facility operator bators the increased quanti
#ent 1o the facility operator,

4, Mvhnmdumwm!iﬂtmw,s.lbtmmﬁrﬁhmﬂduﬂmammm other
authorized by the Fo through a duly Issupd manifest shall not be responsibility of the FO

s0 that there

khan that

5. That the generator angd the FO shail ay times keep each other indemnified against all Iitilhm

_mmmadlrwwgamnhmhmmdmmimm,ammchhuacﬁum.
lﬁm out of or related to this agreement from time to time.

'B,-_ h:m:rfmﬂhputemunmﬁmkmmmnﬂm:ﬂmllm
7 Validity of Agresment 37 july 2023 To 2™ Juty 2025,

8 No charges will be-paiﬂbyfaclmvmﬂmnnerﬂnrfwundlmmnrumulls.

Facility operator;

FOR GOLDEN
Rasen (7

Autharized signatary
GENERATOR;

For Alliznce Bnvirocare Company (P} Limited
For Envirorans o, )

o 74
Authorized signatofy 5 Sgnatory

nalities, e1e.

#xcluslve
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Ref. No. CFO-FSCI2021/00248 Date:23/09/2022
FSC TYPE: Renewal
Cortilied thal M S ALLIANCE ENVIROCARE COMPANY PVT LTD situated! al PLOT NO 182 9 ,

INDUSTRIAL AREA , PHASE 1 comprised of 0 (Basements), and 3 (Upper Floors) owned by MrMs/M/s SHRI KISHORE
BANSAL and occupled by Mr/Ms.M's ALLIANCE ENVIROCARE COMPANY PVT LTD have complied with the Fire Prevention
and Fire Safely requirements of National Building Code of India and verified by the concemad Nominated Authority of Fire &
Rescue Services, MC, Chandigarh and the ALL FLOORS of bullding/premises is found fit at the time of | ctian in accordance with
National Building Code of India under INDUSTRIAL, INDUSTRIAL BUILDINGS [MODERATE HAZARD], [MODERATE HAZARD)]
COVERED AREA MORE THAN 500 m2 AND UP TO 1000 m2 {FOR BUILDING HEIGHT UP TO 15 TER) (Occupancy Lisa),

This Fire Safety certificate is valid lor a peried of 03 years- from its date of issuance unless drawal soconer due to
madequacy/malfunctioning of Fire-fighting and Safety equipments. This Certificate is further subject to following conditions:-

1. The installed Firefighting and Safety drrangements/eguipments should be kept in working order round 1 clock,

2. Perodical maintenance and testing of Installed Firefighting and Safety equipments/arrangements should be done and a proper
record of the same should be mainained and ghown to thg Fire Officer as and when demanded,

3. If any addition/alleration is proposed to be mads in the building/occupancy use, the same should be do under intimation to the
affice of the Chief Fire Officor, MC, Chandigarh, . W K

4. The Owner/Occupants should have Irained stafl o operate the Firo Safety System provided iharain,

5. Nominated Authority (Station Fire Officer) can chack the arrangemeants of Fire Safety at any time as pér norms faid down in the
Fire Prevention and Safety Act as applicable 1o UT, Chandigarh. This certificate will be treated as withdrawn without any further
notice, i any da[kﬂencyfinadaquacy#nun—tunqﬂqnmg of Firefighting, and Safely arrangements/ equipments s noticed by the
Nominated Autharity and the action as deamad fit. will be intiated under the Firg Prevention and Salety Act as applicable to UT,
Chandigarh accardingly.

6. Occupants/owner should apply lor renewal of Flre Salety Cerlificale at least three manths prior to expiry of this Certificats.

Note:-

1. This certificale must be displayed In frontnoar antrance of the bullding.

2. This certificate can't be used as an Ownership Broal, regularization of any Violation/Misuse or any other purpose ste.
3, Holder of this certificale shail nat be antitied for nny son of Compensation/Clalm fram Firs and Rescue Survices, MG, dhlmuurl; In case of loss
of lileproperty during any mishap. ¢

4. This is & digitally signed certfficate, honce ne physical signaturo s nooded,

Digitally Signed by CFO MC Chandigarh

Signature Not Verified

Ralarence No; CFO-FSC/2021/00248 To View: htipa:iservicaoniine.gov.InHEJo SR 235E6F Token No: SFZ35E6F

*
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Gas Supply Agreement
Between

IndianOil-Adani Gas Private Limited
(Seller)

and

ALLIANCE ENVIROCARE ComBary fy
(Buyer)

Gas Supply Agreement Date:

Period of Gas Supply Agreement: to 1ol J1

Far IndianOil-Adani Gas Pvt. Lid For Alliance Er;:.rlm:aref
/:.FL.--‘L.JI L

Authorised Signatory

IndianOi-Adonl Gas Private Limited{Salle) - fuyer

ANNEXURE XX

T.Ub.

o. (P} Ltd.
//LM

[ed Signatary
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Gas Supply Agreement

This Gas Supply Agreement (hereinafter referred to as this "Agreement®) ex
: - ecut
a5 mentioned in Annexure B: R

BETWEEN

ate

1 indlanOll-Adani Gas Private Limited, a company constituted under the Copanied act

1956 having its registered office at Room No. G-04, Indian Oll Bhavan 1, Sri Aurohbi

ndo

Marg, Yusuf Sarai, New Delhi - 110016 and corporate office at 1st Floor, Windsar IT |Park

Sector 125, Noida — 201303 (U.R) (hereinafter referred to as "Seller™ which expression
unless the context requires otherwise, include its successors and permitted assigns) ¢

FIRST PART;
AND

other relevant detalls are mentioned in Annexure A (hereinafter referred to as "B
which expression shall, unless the context requires otherwise. include its suce
and permitted assigns) of the SECOND PART,

2, A Flrm / Company (Proprietorship/ Partnership/ Pvt. Ltd.) whaose name, iddreI ang
50

shall,
f the

rs

The Seller and the Buyer are hereinalter referred to as such of Individually as “Rarty”

and collectively as “Parties®, 05 the case may be.
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ﬁ‘\w A1 c‘l-"‘"" ;

g TR .ﬂulhnﬁsedSignamry pace et 38
age

Rithesis

racare Co. (P) Ltd,

For Alliance Eny
y e

Slgratory

1



WHEREAS;

(A)

(8)

()

©)

NOW. THEREFORE,
agree as follows:

1.1

130

The Seller has set up pipeling petwork for distribution of Natural Gas
mentioned in Annexure B and has magde affangements with its suppliers
referred o as “Seller's Supplier’) for purehase and with transporter

in the city
(hereinafter
(hersinafter

refediod to as “Seller's transporter”) for delivery of Natural Gas from sowrge to its City

Gate Station located ot the atdress mentioned in Annexure 0.

The Buyer i primarly engaged in the business as mentioned in Annexure

and degires

to purchase Gas fram the Seller for its own consumption at its factery location of which

15 a5 mentianed in Aanexurs - A (horelnalter referred to ps* Duyer's Preml|

)

The Seller, based on the Information provided by the Buyer, has assessed the likely
Consumplion af natural gos by the Buyer, The Seller has submitted to the Buyer (i)

Commercial Offer and () Draft of this Gas Supply Anreement for con
Buyer's end. The Buyer has accepted the commercial olfer and all thi
conditions of this Gas Supply Agreement and given his consent (o exec)
Supply Agreement

The Seller and Buyer accordingly wish to enter Into this agreement Lo reco
2nd conditions on which the Seller shall sell and deliver and the Buyer sh
and recelve Gas. at delivery paint.

In consideration of the mutual covenants herein set forth,

Definitions and Interpretation

Definitions

Wherever used in this Agreement, the following words shall have th
meanings:

ideration at
b tefms and
ute this Gas

d the terms
Il purchase

the Parties,

¢ following

111 “Agreement® / “Contract” means this Gas Supply Agreement, uding all
annexes, annexures, attachments and appendices attached hereto, a5 amended.
modified or supplemented from time to time In accordance with| th2 terms
heveof

1.1.2  "Agreement Period” has the meaning given to such term in Clause 51 (Clause 5-
Agreement Period),

113 "Btu® or "British Thermal Unit™ means the quantity of heat required to rase
temperature of one avoirdupols pound of pure water from fifty-ning }93 Ccegrae
Fahrenhelt to Sixty (60) degree Fanrenheir at an Absolute pressure gf fourtesn
decimals six nine six (14, 698) pound per square inch

114 “Buyers Facllities® means plant, machinery, pipelines and other pquipment
downstieam of the Delivery Point, necessary to recelve Gas gnder thas
Agreement.

115 “Change In law"” means an occurrence of following events
2 Enactment of new [,

L Modification or repeat or change in ealsting laws
& Change in application of ierpretation of Law by any court. thibungd, jedigial,
and guas-judicisl authority

116 "Commencement Dale” has the MEANNg given to such term iIn Flause 6

Clavse & Commencemm [date)
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LL7  “Commerci
the Seller t:rl g:m ur,‘cmwﬂ_"fmm' means the latter so titled sent by
such as but not & YEr prior £o signing of this agreement containing the| details
gas, basis for IIMI:“ te. equipments considered for conversion on |naturs!
o culdtion of peak flow of gas type of MRS remmIncau.

Maxi
Mum Peak Flow Rate of MRS, Connection Security Depasit amount. gt

118 “Connection Security Deposit”

(Clause 7: Delivery of Gas). i

has the meaning given to such term in C

119 *Correction Factor* hag the meani
10: Measurement B Calibration),

1110 “"Customer Request Form® h
a5 the m i '
(Clayse 3. Gas Sale ang Purchase), i i e

NG given to such term in Clause 10,2 (Clause

LL1 *Daily Contract Quan has th in c 81
{Clause 8: Quantity ﬂfm. & meaning given to such term in Clayse B.

1112 hmy 'means a period of twenty-four (24) consecutive hours beginning a4 0500
PUrs on each day and ending at 0600 hours on the following day and the date

of any day shall be the date at its beginning as here defined, and the term

Daily* shail mean from day to day.

1193 “Delivery Point™ means the flange or weid st the downstream of the isdlation
valve located at the sutiet of the Metering and Regulating Skid (MRS).

114 'lelvlry Pressure” has the meaning given to such term in Clause 7.10 (Ciduse 7:
Delivery of Gas).

1115 “Excess Oas® has the meaning given to such tarm in Clouse 12:4 (Clause 12:
Price of Gas) of the agreement.

1116 "Excess Gas Amount” has the meaning given te such term in Clause 12.4 {(lause
12: Price of Gas) of the agreement,

1197 “Excess Gas Price™ has the meaning given to such term in Clause 12.4 {Glause
12: price of Gas) of the agreement.

1118 "Extension Period® has the meaning given to such term in Clause 5.2 (Clagise 5:
Agreement Period),

1119 “Financial Year” means the period beginning on the 1% of April of one r and
ending on the 31% of March of the subsequent year, both days inclisive.
Provided further that the first financial year of the Agreement shall begin| from
the commencement date and and on the 31% of March Falling Immediatelyl after
Commencement date, both days Incluslve and the last financial year the
Agreement shall begin from 1= April of the last year of Agreement and end on
the date of Termination / Expiry of the Agreement.

1.1.20 “Fortnight® means a period commencing at 0600 hours on first Day of caléndar
Month and ending immediately prior to 0600 hours on sixteenth Day of the
calendar Month or 8 period commenecing from 0600 hours an sixteenth yof
same calendar Month and ending immediately prior to 0600 hours on farse
Day of succeeding calendar Month. Provided further that the firsg fortnight of
the Agreement shall begin from the DE00 hours on the commencement| date
and end immediately prior to 0600 hours of sixteenth Day of calendar Morth or
first day of succeeding calendar month whichever is first and the last forthight
shall end on the date of Termination / Expiry of the Agreement,

11.21 “Fortnightly Involce® or “Invoice” has the meaning given to such term in Clause
13,1 of the agreement (Clause 13; Invoicing and Puy-m%n_:]
ul §72 Co. [P) Ltd,

Aliance Emvirae
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if no
only and anly if you serve upon us a written claim or demand an orf be'::;: TlSoaaites
SUEh claim s received by us on or befare _ 3l your nghl:i‘l;m“ theréunder.
shall be forfeited and we shall be relieved and discharged from ail lia

B, Miscellaneous

uarantea
(c) We are liable to pay this guaranteed amount ar any part thereof under ""; 9

th
All notices and demand shall be In English and in writing and shall be addresied to the
Guarantor up to at the following address:

[Bank]
[Address]
[Fax No]

9. Governing law

This Guarantee shall be governed by and construed in accordance with the laws df India

The Guarantar hereby declares that it has the powers to execute this Guarantee and the
executant has been granted full powers to do o on its behalf.

IN WITNESS WHEREQF this Guarantee has been executed by the Guarantor, this

»20___ (Year) at [place)
FOR Bank
Witness
Far IndianOi-Agani s Pyl Lig For Alllance e, beare Co. {F) Ltd.
Y

e P
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Page 34 of 30




GSTIN : 03ACBPKOT97P1ZB

143 Bvoice

Amu EXVRE ToOW

Cel : BODDODESS

- PAK : ALBPKO797P ORIGINAL FOR RECIPIENT Cei - 8D0000ST .
. INVOICE NO. DATE
HIND LUBRICANTS <A 0o0% 50
DEALS W ; LUBRICANTS & PETROLE LIS PRODUCTS E= .
PLOT NO. 21, FRIENDS INDUSTRIAL ESTATE Transport |
OPPOSITE AART| STEEL, Transporter I, | i )
FOCAL POINT. LUDHIANA (PB) -
E-mas hinglbreanisBgmal| com SR Nf - Date i
Vehice No PB10JA3844 j KMS : o7

| SAVE WATER .. ,SAVE ENVIRONMEN

Ll 3

| Buyer (Bilied To) .
| ALLIANCE ENVIROCARE COMPANY PVT LTD
| ALLIANCE ENVIRO-BIW CHANDIGARH

i' PLOT NO 18255 INDUSTRIAL AREA PASE 1

i CHAKDIGARK

| State Chandigarh

| GSTiN; VAAAFCALTIOR2ZG

State Code. 4

rc:mhgnu [Shipped To)

Ack No. 13341729 156634)
Date-: 02.02, 2024 13:59:00

F-way No. 311723556710
way Ot 02.02.2024 13:159:00

1AM Mo,
HbecledT616c18b8 Tch300DaZe S Edean
ALLIANCE ENVIRDCARE COMPANY PVT LTD SeeBactimzets A PIE SRS
ALLIANCE ENVIRO-BMW CHANDKSARH
PLOT NO 182/3 INDUSTRIAL AREA PASE 1 | Bank Details:
CHANDIGARM HOFC BANK
State Chandigarh State Code: 4 AIC NO. : 5020004 1753307
GETIN: 04AAFCA4TIORZZE | IFSC : HDFC00D1830
Sr. Description of Goods HSN/ | Pes | aty |unt| Rae | Dal|] oot N
L ' SAC * 1| Rawe
' INDUSTRIAL FUEL OIL 27101880 10 2100 | LTR 68.50 | 0.0%( 18.0% 143850 o0
| | (FOR INDUSTRY UsE ONLY) | |
1
| : | |
| | | ; ! r
| | |
| | | |
| i | !
| 1 | | |
| | g ' ' | [
|| | | |I | |
Fo [ ; | '
- i . i ‘
| i l
; ! - |
' | | . I | I [ '
L I | | | I ! |
I | ' i | i {
F | I | | | ll ;
| | ! | | | -
B 0! 200! | : 1_ | 143850,00
1 i I | L S
| TANABLE 1GST CGST ST TOTAL |
| 000 | 0,00 oo o] o0 ks 000 IGST 18:00% 25803
| 14385000 | 18.00% 2SB.00[ (o0 0.00) 000 0.00 kg on
000 | ooow D003 000 00w om B0 res | :
0.00 | 000N 1,00, o.00| o.0ow .00 300 | o
| 14385000 1588300 .00 .00 25805 50 |
| Amt_ in Words: One Lakb Stety Nine Thousand Eight Hurred Eighty Soven Cinly BILL AMOUNT: 1,69,887.00
 Term & Conditions: f For HIND LUBRICANT S
| 1. Ne replacements/exchange/refund against this Invoice. |
| & Dur responsibility ceases when goads leaves our godown
3. Interest @24% p.a. will ba charges on delayed payments.
4. All Disputes are subject 1o Ludhiana Jurlsdicrion, i
i . :
| E&OE, B
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From .
The Addl. Chief Inspecter of Factaories,
Labour Welfare Centre Building,
Sector 30-B, UT, Chandigarh.,

To

L1

M/s Alllance Envirocare Company Pvt. Ltd.
(through ifs Occupler),
Plot No. 182/9, Indl. Areq, Phase-I, Chandigarh.

Memo No: JA-Il (CIF-00003)/2021 /——&7] &
Dated: 11103 ) Qo) -

Subject: Approval of Site Plan under the Factories Act/Rules.

Please refer on the subject.
One copy of the Site plan under the Factories Act/Rules ks
sent herewith after approval.

o

Addl. Chief Inspector of Factories,
U.T.. Chandigarh

3




RENEWAL OF REGISTRATION AND LICENCE TO WORK A FACTORY

Date: 04/12/2023

AHNE::UREE

M'S ALLIANCE ENVIROCARE COMPANY PVT:LTD. Your application for Issuance of Registration and
Licence to work a Factory under the Factory Act, 1948 has been successfully submitted.

Your reference number is CIFRGFR/2023/00137
Received Payment : 1000 |

NIC 2008 Number : 325

Thanks for using Online Registration,

For any query, contact at 0172-2679000 _{D] -an'ngt_pfl'-:- ale.le30@gmail.com.

Regards
Labour Department
UT Chandigarh.

General Instructions:-

1. The above receipt is purely provisional in nature and subject to the condi
applicable.

2. No amount shall be refunded.

ion as




Refaranca Na: CIFRGFRI2022/00120 To View: hitan:Heervicsantine.gov. in/Zog /EODEETET Token No: EQDEGTAT

«Arﬂnexum: XXV

RENEWAL OF REGISTRATION AND LICENCE TO WORK A FACTORY

Registration No. CIFRGFR/2022/00120 Dated 19/12/2022
Fee paid Rs:1000

Licence to work a factory granted tAMANPREET SINGH MALHOTRA of M/S
ALLIANCE ENVIROCARE COMPANY PVT LTD PLOT NO.182 - 9 INDUSTRIAL AREA
CHANDIGARH vide Registration No.CIFRGFR/2020/00083 y for the premises described
herein for use as a factory employing not more than 50 persons on any one day during the yea
and using motive power not exceeding 185 H.P: 5 hereby renewed subject ta the provision of
the Factories Act, 1948, and the rules made thereunder.

This renewed licence shall be valid.from 01/01/2023 19/31/12/2023 and its NIC 2008 number is
325,

Date:19/12/2022

Place: Chandigarh

(under the Factories Act, 1948)

Additional Cheif Inspdctor of Factories
Union Tar:iry. Chandigarh
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SUMMARY REPORTS OF ALLIANCE ENVIROMENT-BMW PROJECT CHANDIGARH

5.NO |NAME AGE |DEPT |GEN [E/V C/V |AUDIO |PFT  |BLODD|ECG |CXR [TETNUS[HEPATITIS-BE |B.G
1|KAKA SINGH a42/M AT |WNL WNL|WNL  |WNL JwNL  [wNLUWNL|DONE  [DONE B+
2|DHANRA SINGH 23/M FIT  |WNL WNL|WNL  |WNL |[WNL |WNLIWNL |DONE |DONE B+
3|RAIA GUPTA 25/M AT [WNL WNL 'WNL  |WNL |WNL  [wnLiwnL |[DONE  [DONE AB+
A|RAMINDER SINGH 38/ FIT  [WNL WNLJWNL  [WNL [WNL  |WNLIWNL [DONE |DONE At
5|VICKY RAWAT 26/M FIT  |WNL WNL WNL  [WNL [WNL |WNLIWNL|DONE |DONE 8+
6|UMRESH BHARTI 50/M FIT  [SPECTS WNLWNL  [WNL |[WNL |WNLIWNL|DONE |[DONE 0+
7|0OM PRAKASH 32/M FIT  [SPECTS WNLIWNL  [WNL [WNL |WNUWNL|DONE |DONE O+
8|ANAND KUMAR 24/M FIT  |WHNL WNLJWNL JWNL JWNL IwNLwWNLIDoNE [DONE O+
9| GURPREET SINGH Z7T/M FIT  |WHNL WNLIWNL  [WNL [WNL |WNLIWNL[DONE |DONE O+
10| MALKIT SINGH 44/M FIT  |SPECTS WNL [WNL  |[MILD [WNL |WNLIWNL|DONE |DONE A+
11|BAGGA SINGH a5/M AT [WhNL WWINL (WL JMILD [WNL |wiL/whNL|DONE |DONE B+
12 {KAMALIEET SINGH 25/ FIT  |SPECTS WNLIWNL [WHNL [WNL |WNLIWNLIDONE |DONE O-
13|GOLDY SIDHU 32/M FIT  |WNL WNLIWHNL JWNL |WNL [wALwNLIDONE [DONE O+
14|SURAJ PANDEY 25/M AT |WNL WNLIWNL  [MILD [WNL |WNLIWNL|DONE |DONE At
15|JASVEER SINGH 35/M FIT  [WNL WNLJWNL |WNL [WNL |wnNLIwNLlDONE |[DONE O+
16|PANKAI YADAY 30/M AT |WNL WNLIWNL |WNL |[wNL |WNLWNLIDONE [DONE O+
17{KHUSH NAIN 44/m FIT  JWNL WNLIWNL |WNL [WNL |WNLWNL|DONE |DONE A+
18|IQBAL 33/Mm FIT  JWNL WNL |WNL  |WNL (wNL  [wNLwnNLDONE [DONE AB-
19|AKHILESH 35/M FIT  JWNL WNLIWNL  |[WNL |[WNL  |WNLWNL|DONE |[DONE As
20{PARAMIEET SINGH 56/M FIT |SPECTS WNLIWNL |WNL [WNL  |WNLWNL|DONE [DONE B-
Z1TARUN KUMAR 41/M FIT |SPECTS WNL{WNL  JWNL |WNL |WHNLIWNL|DDNE |DONE B+
2ZIANIL 3z/m FIT  |WNL WNLIWNL  |WNL [WNL |WNL/WNL|DONE |DONE B+
23IRAMESH KUMAR 30/M FIT  |WNL WNLIWNL JWNL |[WNL [WNL/WNL|DONE |DONE 0+
24| AMRIK SINGH 43/M FIT  |WNL WHNLIWNL  |WNL |WNL |WNLIWNLIDONE |DONE A+
25|KULWINDER SINGH 41/M FIT  |WNL WNLJWNL |WNL |ABN  |WNL|WNLIDONE [DONE A+
Z6{VIIAY SHANKAR 30/M FIT  [WNL WHNLIWNL  [WNL [WNL  |wNLwnLloONE |DONE D+
27|DHARMEDER KR 30/M FIT  |WNL WNLIWNL  [WNL [WNL |WNL|WNL|DONE |DONE B+
LEHEMANT KR JHA ——— 145/ WNE—[WNL]WNL  [WNKL [ABN [WNLIWHNL] DONE 0-
29|VISHAL 26/M FIT  |wNL WNLIWNL {WNL (WNL |[WNLIwNLIDONE [DONE O+
30| NIKESH 30/M AT WL WNL|WNL [WNL |WNL |WNL|wNL[DONE |DONE As
31 JARNAIL SINGH 35/ FIT |WNL WHNLIWNL  [WNL |aBN  [wnLlwNL|{DONE [DONE Be
32 |RAM SNEHI 32/M FIT JWNL WANLIWNL  JwNL |[WNL  [WaLWNL|DONE |DONE A

For Med-C‘g@mfeassﬁnafs LLP

TARK W2 NN/



33|MAHENDER SINGH 42/M AT  |WNL WNL|WNL |wnL [wne  [whUwne[oone [pone |AB+
34|RAMA NANDI 50/M AT |WNL WNL]WNL  [WNL JWNL |WNLIWNL |DONE  |DONE O+
35|HARIENDER SINGH a3ifm rr  |IsPecTs WHNL|WNL  [WNL [wNL  |wnijwnL [DONE  [DONE O+
3a|RAJ KISHAN 31,I'M FIT |WNL WNL [WNL  JWNL [WNL |[WNLIWNL |DONE |DONE A+
37|BHOLA SHANKAR 42/M FIT |SPECTS WHNLIWNL  |WNL [WNL |WNLWNL |DONE |DONE B+
AB|ATUL KUMAR 22/m | JFIT WHNL WHNL|WNL  [WNL JWNL |WNLIWNL |DONE |DDNE A
39|RANJIT KUMAR 23/M HFT WL WNL|WNL |WNL |WNL |[WNLJWNL |DONE |DONE AB-
40|RAJESH 34/M AT [WNL WNL|WNL [WNL |WNL |WNLIWNL|DONE |DONE A+
41|RAM PARVESH a6/M e [whL WNL|WNL  [WnNL [wnL  |wNLwNL|DONE  [DONE A+
42 |RAJBIR 35/M AT jwnL WHNL|WNL  JwaL [wNL  [wNLUWNL]poNE  [DONE B+
43|RAJINDER 59/M HT WNL WHNL [WNL  [WNL [WNL |WNLWNL|DONE |DONE AB+
A41| Al BABL) 23/M AT WHL WNL|WHNL [WNL |[WNL |WRHNL/WNL |DONE |DONE B-
45| MUKESH KUMAR 20/ FIT WL WHNLIWNL |WNL |[WNL |WHNL/WNL |DONE |DONE B+
AB|DHARMENDER 20/m FIT WNL WNLJWNL [WNL JWNL [WNLWNL|DONE |DONE B-
47 |VIVEK 25/M AT JWNL WHNLIWHNL  JWNL JwNL  [WNLIWNL|DONE |DONE B
AZIPRARASH JUA i2/mM HT WHL WNLJWNL  |WNL JWNL |WNLIWNL |DONE |DONE B+
A9 MITHUN 18/ AT WNL VWNLJWHNL  [WNL [WNL |WNLIWNL |DONE |DONE O+
50| AMANPREET SINGH 34/M AT [WNL WNL|wNL WL JWNL WNL

51|GOVIND SINGH 33/M AT WNL WHL DONE |DoNE A+

For Me:d-t‘.z%ﬁmle-;e.m iy LLP
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Arnexur XXX

(p) Itd
Works: 442 JLPL industrial Areg Corp: 13/2. 29 3 ¥800r
Sactor 82, Mahall [PR) 140055 Dpp. terming! Mehnaull,
Ph: +51172 4150078 Mew i 110030
Mob: +91 9985510078 Todl Frea]1 800 123440098
Ermall: sales@drexal in Mok: +41 931 6840098
Wit wwwdraral in info@ drpwal.in :
x ol e e, " il LT iTe =tk
' Calibration Certificate ' e
Sample Code: DXL/20Z3/101801 Page No.: | a1 /01
| Customer Name & Address: Alliance Envirocare Company Private Limited
Plot No, D-60, MIDC Miraj, Tal- Miraj, Dist- Sangli
Calibration Date: 18/10/2023 Calibration Due Date: | 17/04/2024
Product Detail: ., 3
Product Name: | Stack Monitoring System _ Make& Model: Dr¢xel & DX4B |
Product Sr.Ne: | 211 Voltage & Frequency: l 229V & 50H2.
Calibration Results: '
Sr. | Sensor Applicable Gas Conc. Current [Range 4 mA - 20 mA ) Remark
No. Minimum | Span | mm‘mﬁm
1. | co 500 PPM 0PPM | 452PPM 10,000 FPM ok
Z | coz 6% 0% 7.05 4 12% ok
3. | NOX 500 PPM 0 PFM 292 PPM. | 1000 FTM ok
- | ] ——
4. | HCL 500 PPM 0 PPM 498 PPM | 1000 PEM ok
5. |02 12% 0% 1292% | 25% ok
6. | SPM 2ero Checl J Check [sokinetically ok
Suction Unit: i
1. | Suction Pump Ok Auto- clean Filter Assembly | | Ok
2. | Filter Assembly Ok Purging Cycle Ok

| Remarks: | System is completely tested & inspected and found ok,

W

£~ Calibrated By
Md. Israfil
Production Engineer

L
)
Checked By

Mr. Maninder Singh

Senigr Production Engineer
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Works : 442 JLPL Industnial Area,
Sector 82, Mohall-180055, INDIA
Tel: +81 172 5035058

Mob.: +81 9988610068

Sample Code | DXL/2023/0401 Page No.: 01/01
Customer Name & Address: | Alliance Envirocare Company Private Limited

Plot No. 182/9, Industrial Area, Phase-|, Chandigarh
Calibration Date: 159-04-23 Calibration Due Date: | 18-10-23

Reporting Date: 20-04-23 Engineer Name: Mr. Maninder Singh

Product Name:

Product Sr. No.: 211

Sr. | Sensor Applicable | Gas Conc. Current (Range 4 mA - 20 hA )

Ne, Minimum Span Maximum Time
1 [CO 5000 PPM ( PPM 4992 PPM 10,000[PPM | 4:30 PM
2 | coz 6% 0 PPM 59% 12% 4:42 PM
FREE 12 % 0 PFM 11 % 25% 4:58 PM
4 | HCL 500 PPM 0 PPM 501 PPM 1000 PPM 5:06 PM
5 | NOX 500 PPM 0 PPM 4H9 PPM 1000 ¥PM 5:15 PM
& | SPM Zero Check: [ Isokinetic([Technigue

Suction Unit:
1, | Suction Pump ok Auto- clean Filter Assembly ok
2, | Filter Assembly ok Purging Cycle ak =

[ Remarks: | System is completely tested & inspected properly and found OK. [

(D Lo

—Tested By Checked By
Mr. Maninder Singh : Mr. t"urpru: Singh
Senior Engineer Produ Manager

wWweEo®
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Works:442 ILPL, Industrial Area
Sector 82, Mohali (PB) 160055

Ph: +91172 4190098
Mob: +91 9988610098

141

drexel® electronics & engineering products (p) Itd

Corp: 13/2, 2™ & 3" Floor
Opp. Bus terminal Mehrauli,
New Delhi 110030
Toll Frae:1800 123440098

Email: sales@drexel.in Mop: +91 9316660098
Web: www.drexel.in sandhu@drexel.in
Web: www.drexel.in i info@drexel.in
Calibration Certificate
Sample DXL/2022/111401 Page No.: 01701
Code
Customer Name & M/s. Alliance Envirocare Company Pvt Lid
Address: Address: Plot No. 182/9 Industrial Area Phase 1 Chandigarh 160002
Calibration Date: 11.11.2022
Reporting Date: 14.11.2022
PRODUCT DETAIL:
Product Stack Monitoring System Make& Model: Droexel & DX4B
Name:
ProductSr. | 211 Voltape & Frequency: 220V AC/50 Hz
| No.:
Results:
Sr. | Sensor Applicable Gas Conc, Current (Range 4 mA -20pA)
No. Minimum Span Maximum Time
NOX 500 PPM 0 FPM 498 PPM 1000 PPM £5
2 |Co SO00PPM 0reM 4991 PPM 10000 PPM =0.2
coz 6% 0% 6.14% 12 20,4
%
& |02 125% 0% 12.3% 25% 0.5
5 | HOL 500 PPM 0 PPM 485 FPM 1000 PPM =0.1
& | SPM (Tribo-electric) electronically
Suction Unit:
.| Suction Pump OK Auto- clean Filter Assembly OK
2. | Fiiter Assembly OK Purging Cycle OK
| Remarks: | System is completely tested & inspected properly and found ok.
: " ryenl Electronics b Engg. Producis . (
4%, JLPL indusirial Arre, :q,\
Sector 82, Mohail (Punjely
Tested By ' Checked By
Mr. Maninder Singh Mr{ Gurpreet Singh
Senior Engineer Production Manager
T E5(€
LI NNy 0 "‘—‘
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drexel® electronics & engineering products (p) itd

Works: 442, JLPL, Industrial Area Corp: 13/2, 2nd B, 31d Elgor
Sector 82, Mohali (PB) 160055 Opp. Bus terminal Mehrauli,
Ph: +91172 4190098 New Delhi 110 Q30
Mob: +91 9988610098 Toll Free: 1800 123 440098
Email: sales@drexel.in Mob: +91 5316660098
Web: www.drexel.in info@drexel.in
Calibration Certificate
Sample Code | DXL/2022/042601 | PdgeNo.: 0101
Customer Name & Address: | Alliance Envirocare Company Pvt Ltd
| Plot No. 182/9 Industrial Area Phase 1 Chandigarh 160002
Work Order No. & Date: Verbal & 01.08.2020
Calibration Date: 25.04.2022 Calibration Due Date: | 25.10.2042
Reporting Date: 26.04.2022 Engineer Name: Mandeep Singh
PRODUCT DETAIL:
Product Name: Stack Monitoring System Make & Model: Drexel & DX4P
Product 5r. No.: 211 Fuﬂage_& Frequency: 220V ﬁr;.,.i 50 Hz
Results; '
Sr. | Sensor Applicable Gas Conc. Current (Range4 mA -20mA)
Ho. Minimum Span Maximum Remarks
1 | SPM (Electronically) = 0 PPM 711 PPM 1000 PPM +15-20
ppm
-8 - -— - = l -— -
Suction Unit;
Suction Pump - Auto- clean Fllter Assembly -
2. | Filter Assembly - Purging Cycle - =
| Remarks: | System is completely Tested & inspected Properly and found DK.

Verified by

Quality Manager Production Manager

TV E5(€




Reply ]

Extract of CPCB Revised Guidelines dated 21.12.2016, 7) Land requirement: The plot area is more than 0.5 acres (2080

a.) Preferably, a CBWTF shall be set up on a plot size of not less than one acre in all the
arcas. However, a CBWTF can be developed in adjacent plots but cannot be set up in

only for vehicle parking if located in the close vicinity of the proposed CBWTFs or the
existing CBWTFs.

b.) In case of upcoming or new C BWTFs (both in municipal limits with population
more than 25 lakhs or in rural areas, the land area requirement may be relaxed
(but in any case not less than 0.5 acre) by the SPCB/PCC, with additional control
measures such as zero liquid discharge, increase in stack height, stringent emission
norms, odour control measures or any other measures felt necessary by the
prescribed authority on case-to-case basis, only in consultation with CPCB,

Hence, CPCC (Chandigarh Pollution Control Committee) and SEIAA/SEAC, Union Territory,
Chandigarh have not considered land requirement for establishment of CBWTF. Thereafter,
CTE granted by CPCC and EC granted by SEIAA/SEAC, Union Territory, Chandigarh for
establishment of CBWTF on PLOT NO. 1829, PHASE 1, INDUSTRIAL AREA,
CHANDIGARH with Total area of 2080Sq Yard being violative of Guideline 7 of the
Revised CPCB Guidelines 2020 which is mandatory and make it illegal,

5q. yards)

Extract of Guidelines of Development of Green Belt (Programme Objective Series:
PAOBES/75/1 999-2000): As per CPCB/MoEF guidelines, 33% of the total land area shall be
kept as greenbelt to mitigate the hazardous emissions, toxic generated through incineration
plants,

Hence, 33% of total land area is not developed as Green belt, which is also violation and illegal |

As per the guidelines for Common
Biomedical Waste Treatment Facility
(CBWTF) of Central Pollution Control
Board (CPCB), New Delhi, dated
21.12.2016, there is no such specification
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| as per CPCB Guidelines,

mentioned regarding the development of
green belt,

The Common Bio-Medical Waste Treatment Facility at Plot No. 182/9, Industrial Area, Phase-

The stack height is 35 metres.

| Chandigarh operated by M/s Alliance Envirocare company Pvt.Ltd. has maintained heights of
U melers—os 15

its Stack around violatiai of one of the General Condition of

RN

Environmental Clearance dated 06/12/2017 instead of using increased stack height of 35 Meter
as per prescribe condition.

Bio-Medical Plastic Waste, Glass Waste, Metal Waste is being sold to vendors which are not
scientific capable of handling and recycling the waste as per PWM Rules in contravention to
Clause 7 of Treatment and disposal of BMW Rules;2016 where it is clearly stated that after
autoclaving and shredding bio-medical plastic waste should be sent to authorize recycler of
same state having valid consent and authorization / CPCB EPR authorization. Infected bio-
medical waste without autoclaving and most part of bio-medical plastic waste without shredding
is being sold to same vendor as mentioned in point no. 6 above, which need probe in this matter,
as it is serious matter to public health. Continuous secret monitoring is required.

Plastic and glass waste is disposed off with
authorized  vendors  afier  treatment
(autoclaving and shredding) at the facility.

Unscientific and unapproved Structure of Building to be checked and verified as per by laws of
Chandigarh Land Department devel opment authority including Clearances from Fire
Department, Labour Departments, Ground Water Department.

Permissions from the Fire Department and
Labour Department have been obtained by
the facility and are enclosed along the

Inspection report.

The directions issued by the Commission for Air Quality Management in National Capital
Region and Adjoining Area had not been complied with for usage of Cleaner Fuel in Incinerator
plant and DG Set,

The facility is using Light Diese] Oi] (LDO)
in Incinerator plant and DG Set.

Authorization under Hazardous waste is not obtained for generation, storage of Incineration
Ash, ETP Sludge or others. Being violative of Hazardous Waste Rules,

Authorization under Hazardous Waste has
been obtained from Chandigarh Pollution

| Control Committee (CPCC), Chandigarh.




